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t[THE MINISTER OF STATE IN THE 

MINISTRY OF RAILWAYS (DR. RAM 
SUBHAG SINGH) : (a) In 1964. the Home 
Ministry emphasised the need for providing 
adequate staff for Hindi work in the various 
Ministries and their attached and subordinate 
offices. Special staff for Hindi work, though 
not designated as Hindi Officers, have already 
been provided at the headquarters offices of 
the zonal Railway!. 

(b) Translation of manuals etc. is finalised 
by the Hindi Superintendent in consultation 
with the departments concerned.] 

TMICHT-DUTY AU0WANU'.     FOR ASMS OF 
KALKA-SIMH SECTION 

•950. SHRI D. THENGARI: Will the 
Minister of RAILWAYS be pleased to refer to 
the answer given to Unstarred Question No. 
136 in the Rajya Sabha on 19th August,  1965 
and state : 

(a) whether the Assistant Station Matters 
of the Kalka-Simla Section of the Northern 
Railway were actually eligible for night duty 
allowance even before their eligibility was 
accepted; and 

(b) if so, the reasons for which the 
eligibility was not accepted with retrospective 
effect? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (DR. RAM 
SUBHAG SINGH) : (a) No, Sir. 

(b) Does not arise. 

TAPPOINTMENT    OF CIVIL ENGINBEIB   A3 
CONSTRUCTION    ADVISERS 

*90l. SHRI I. K. GUJRAL: Will the 
MINISTER OF INDUSTRY be pleased to 
state : 

(a) whether it is a fact that the Ministry of 
Finance have appointed some civil engineers 
as construction advisers to the Ministry; 

(b) if so, what are the reasons for these 
appointments; and 

(c) whether it is proposed to set up a 
super-technical wing in the Ministry of 
Finance to keep a check on the working of 
various Ministries and Corporations 7 

THE MINISTER OF INDUSTRY (SHRI    
D.  SANJIVAYYA) :   (a)    Two 
such technical officers have so far been 
appointed in the Bureau of Public Enterprises,  
under the Cabinet Secretariat. 

(b) For study and review of construction 
problems and costs estimates of public sector 
projects. 

(c) One of the functions assigned to the 
Bureau of Public Enterprises is to explore, in 
collaboration with the Ministriei and with the 
assistance of the enterprise! concerned, all 
avenues of economy in capital costs of 
projects (including townships). 

PAYMENT OF OFFICIATING ALLOWANCE TO 
SECTION    CONTROLLERS    OFFICIATING    AS 

DEPUTY CONTROLLERS n* GUNTAKEL 
DIVISION 

764. SHRI P. K. KUMARAN : Will the 
Minister    of RAILWAYS be pleased    to 
state : 

(a) whether it is a fact that two Deputy 
Controllers in Guntakel division were being 
used for clerical work for the last six years; 
and 

(b) if so, whether officiating allowance to 
Section Controllers who discharged the duties 
of Deputy Controllers and compensation to 
others for doing over time work has been paid 
during the period ? 

 

†[   ] English translation. †Transferred from the 5th April,  1966 
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THE MINISTER OF STAIE IN THE 
MINISTRY OF RAILWAYS (1>R. RAM 
SUBHAG SINGH) :  (a) No. 

(b) Does not arise. 

IMPORT OF MUTTON TALLOW 
765. SHRIMATI TARA RAMCHAN-DRA 

SATHE : Will the Minister of COMMERCE 
be pleased to state : 

(a) whether Government import Mutton 
Tallow; 

(b) if so, from which country and in what 
quantities it was imported in the years  1962-
63  and 1965-66; 

(c) the agency through which and the 
industries to which it was distributed together 
with the quantity allotted to each one of them; 
and 

(d) whether Government have received 
any complaints about the distribution, if to, 
from whom and what is the nature of the 
complaints? 

THE MINISTER OF COMMERCE (SHRI  
MANUBHAI  SHAH) :   (a)    and 
(b> The following imports of Mutton Tallow 
were made during 1962-63 and 1965-66 (up 
to December,  1965) :— 

Quantity 
,------------- «
-------------- , 

Country 1962-63       1965-66 
(Tonnes)       (Tonnes) 

Australia    .        . 1947              1528 
Austria      .       . 3 
Federation of Malaya 1 
New Zealand     . 5056                549 
Rhodesia S.        ■ 9 
Singapore .        . Neg. 
U.K.         •       . 4 
Netherlands 
U.S.A.     .       ■ ..             36429 
German Federal ..              Neg. 
Republic 
(c) Two licences each for a total quantity of 

27,328 tonnes and 15,372 tonnes for import of 
Mutton Tallow were issued to (I) Indian Soap 
and Toiletries Makers Association, Calcutta 
and (2) Non-Power Soap Manufacturers 
Association, Bombay respectively for 
distribution to s'oap manufacturing Units 
registered with DGTD and to the 
manufacturers of soap in the smalt-scale 
sector. 

(d) Yes, Sir. Some small-scale units 
have complained about non-allotment of 
Mutton Tallow and against the method of 
distribution of the material adopted by the 
Non-Power Soap Manufacturers Associa 
tion. These complaints are under exami 
nation. The distribution to these industries 
are done by DGTD for large-scale soap 
industries and by the DCSSI for the small- 
scale industries. ' 

ASSISTANCE   OFFERED BY GDR TO   INDIA 

766. SHRI RAM SINGH: Will the 
Minister of COMMERCE    be pleased to 
state : 

(a) the progress so far made in regard to 
the negotiations with GDR for the setting up 
of plants for printing and agricultural 
machinery and soil testing laboratories; 

(b) whether GDR have also offered to 
assist India to develop processing plants for 
forest products, pharmaceuticals and ferti-
lizers; and 

(c) if so, whether the offer has been 
considered ? 

THE MINISTER OF COMMERCE (SHRI 
MANUBHAI SHAH) ;  (a)    The 
offers of GDR for the setting up of plants for 
printing and agricultural machinery are under 
various stages of consideration. We do not 
have any information regarding the setting up 
of soil testing laboratories. 

(b)  and (c)  We have no information. 

INDUSTRIAL DEVELOPMENT    OF HILL AREAS 

767. SHRI RAM SINGH: Will the 
Minister    of INDUSTRY be pleased    to 
state : 

(a) whether it is a fact that the Hill 
Districts Commission has suggested that a 
separate body consisting of representatives of 
the Centre, Assam and the Hill Districts may 
be constituted to undertake the industrial 
development of these areas; and 

(b) if so, what decision has been taken in 
this regard ? 

THE MINISTER OF INDUSTRY (SHRI 
D. SANJIVAYYA) : (a) No, Sir. It may, 
however,    be mentioned that the 
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Eastern Zonal Council which is looking into 
the problems of Industrial Development of 
Assam, Manipur, NEFA, Nagaland and 
Tripura, has at its ninth meeting held on the 
28th and 29th January, 1965, set up a 
Standing Committee consisting of tho 
Development Commissioners of Assam, 
Nagaland, Manipur, Tripura, NEFA and * 
representative of the Planning Commission ta 
ici as convener for drawing up co-ordinated 
plans for the Eastern region in tho field of 
communications, power and indus-triw. The 
Committee has not yet submitted its report. 

(b)   Does  not  arise. 

[UBUTtON OF SOFT C< 

SHRI SURJIT SINGH ATWAL : 
Will the Minister of MINES AND METALS 
be pleased to state : 

(a) the distribution of soft coke, district-
wise in the State of Punjab, Uttar Pradesh. 
Rajasthan and in Delhi during the years  1963,  
1964 and  1965; 

(b) the   consumption  of  soft  coke  in 
cities   with   population   of above   50,0'J0; 
and 

(c) the number of soft coke depots 
;iH the cities referred to in part (b) 
above ? 

THE MINISTER OF MINES AND 
METALS (SHRI S. K. DEY) : (a) to (c) The 
statistics regarding distribution of soft coke to 
the various States, are maintained State-wise 
and not district-wise or city-wise. The 
statistics regarding the number of soft coke 
depots in the various cities are also not 
maintained. The figure;, of despatches of soft 
coke to the States of Punjab, Uttar Pradesh, 
Rajasthan aad Delhi for the years 1963, 1964 
and  1965 are given below :— 

(In wagons) 
Year •    Punjab     U.P.       Rajas-    Delhi 

than 
1963 10238  12104   1360  13067 
1964 11728  11549   1415  13807 
1965 13692  20732   2232  15724 

tCREDrr   OFFER   FROM    YUGOSLAVIA 

698. SHRI D. THENGARI: Will th« 
Minister of COMMERCE be pleased to state : 

(a) whether it is a fact that he Government 
of Yugoslavia has offered a five-year credit of 
Rs. 40 crores to the Central Government far 
the import of capital goods; and 

(b) if the answer of part (a) above be in 
the affirmative, what are the details of the said 
offer of credit ? 

THE MINISTER OF COMMERCE (SHRI 
MANUBHAI SHAH): (a) The offer of credit 
is' not from Government to Government, but 
is actually in thj shape of credits sponsored 
and supported by the Yugoslavian 
Government as from economic and credit 
institutions in Yugoslavia to purchasers of 
capital goods in India. The total amount of 
such credit will be about Rs. 40 crores. 

(b) Details are still to be worked out by the 
Ministry of Finance in consultation with the 
Yugoslav Bank of Foreign Trade. 
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^REDUCTION or POSTS IN HINDI SECTIONS OF 
NORTHERN RAILWAY 

769. SHRI V. M. CHORDIA : Will the 
Minister of RAILWAYS be pleased to State: 

(a) whether the number of posts in the 
Hindi Sections of !he Northern Railway are 
being reduced: 

(b) if so, the reasons therefor; and 

(c) what is the number of employees 
working in the Hindi Sections of the offices of 
the Northern Railway other than those in its 
Head Office and what ate the posts held by 
tbem ?] 

 

tlPROPMjvnoN  OF   HINDI IN OFFICES OF THE 
RAILWAYS 

770. SHRI V. M. CHORDIA: WiM the 
Minister of RAILWAYS be pleased to state: 

(a) whether any special arrangements 
have been made alter 26th January, 1965 to 
accelerate the work of propagation of Hindi, 
translation, training of employees end other 
such work in different office* of the Railways 
located in the Hiidi-spcaking regions;  and 

(b) if so, what are the details in ihii 
regard ?| 

 
t[THE MINISTER OF STATE IN THE 

MINISTRY OF RAILWAYS (DR RAM 
SUBHAG SINGH): (a) and (b) Based on 
Government's general policy. steps have been 
taken for gradual introduction of Hindi in 
Railway offices located in Hindi areas as well 
as in non-Hindi areas. Efforts in this direction 
are continuing also after 26th January, 1965 
for propagation of Hindi, training of employ-
ees, translation of manuals, circular  etc.| 

†[   ] English translation. 
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DEPRIVATION   OF   PABENT CADRE OF SMS 
AND ASMS FAILING IN REFRESHER COURSES 

771. SHRI D. THENGARI: Will the 
Minister  of  RAILWAYS  be  pleased    to 
state: 

(a) whether it is a fact that a number of 
SMs. and ASMs, who failed in refresher 
courses have been deprived of their parent 
cadre and subjected to reversions and 
reduction in grade and pay; and 

(b) if so, the justification therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (DR. RAM 
SUBHAG SINGH):  (a)  Yes. 

(b) Is the interest of safety of traio 
operation. 

12 NOON 

MOTION FOR ELECTION OF DEPUTY 
CHAIRMAN 

MR.  CHAIRMAN:    The    motion for , 
election of the Deputy Chairman is scheduled 
for  12 o'clock and therefore I am taking it up 
now.   I will take the rest of i the business later. 

THE LEADER OF THE HOUSE (SHRI 
M. C. CHAGLA): Sir, I move: 

"That Shrimati Violet Alva be chosen as 
the Deputy Chairman of this House." j 
SHRI DAHYABHAI V. PATEL (Gujarat): 

Sir, I second it. 
The question was put and the motion 

was adopted. • 

MR. CHAIRMAN: I have great pleasure in 
declaring that Shrimati Violet Alva has been 
chosen as the Deputy Chairman of the Rajya 
Sabha. 

On behalf of all the sections of the House 
and on my own behalf I extend my sincere 
felicitations to Shrimati Violet Alva on her 
election as Deputy Chairman of this House. 
Shrimati Violet Alva is not unknown to us. 
She has been our Deputy Chairman for four 
years and has established a reputation for 
impartiality and fairness and for other qualities 
which any person sitting in the Chairman's 
seat in this   House  has   to  have—ample    
under- 

standing for different points of view, flexi-
bility of approach, immense patience, great 
vigilance—because sometimes Members who 
seem to be in a state of reposeful philosophic 
contemplation, jump to their feet with very 
serious objections and one has to be ready for 
them. All these qualities which are essential 
for anyone presiding over this House have 
been amply displayed by Shrimati Violet Alva 
and I am sure that in the new term which she 
begins, these qualities would perhaps be 
enhanced and with the co-operation of this 
House she would be able to e»ta blish and 
retain for this House the reputation of dignity 
and decorum and parliamentary practice 
which has been its characteristics. I again 
congratulate Snit-mati Violet Alva. 

SHRIMATI VIOLET ALVA (Mysore): Mr. 
Chairman, Sir, I am deeply moved by the 
words you have spoken and the sentiments 
you have expressed. Oflce again this august 
House has conferred on me the highest honour 
it can by choosing me as Deputy Chairman 
unanimously. Sir, I accept this in all humility. 
You have discovered certain qualities in me. I 
am sure all the Members do not a&ee with 
that. 

SHRI BHUPESH GUPTA (Wen Bengal): 
Generally we do, Sir. 

SHRIMATI VIOLET ALVA : I am making 
a good beginning, with Mr. Gupta assuring me 
that he agrees with my qualities. I shall have 
very little trouble in the Chair in the future at 
least from Mr. Gupta. Sir, this House has 
placed it* confidence in one of its Members 
and I do hope that I shall prove worthy once 
again of that confidence they have placed irt 
me. I must say that I will Jay aside all that is 
personal, all that is of the Party and of course 
all that savours of poElieal predilections. 
Democracy is going through its severest trials 
these days. The conn-try is facing great 
problems, the solution of which we have to 
find on this fonmi. This House has got an 
outstanding record of having worked within 
the frame work of the well-established norms 
of parliamentary practices. I do admit that one 
who sits in the Chair must be Impartial. I do 
also welcome the beat ta the debate, for, 
without the heat in the 
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{Shrimati Violet Alva.] kJebat-; solutions 
are not easy but one ■list bear in mind that 
when tempera fly in the heat of the debate, one 
must know that we have given unto ourselves a 
democratic set-up. Whether it be the other side 
or this side that sits in the Opposition, both 
have jointly to work to solve the many ills that 
this country suffers from and so one who sits 
in the Chair needs a lot of understanding and 
co-operation. Hon. Members have assured me 
aid I feel sure that they will continue to give 
me this co-operation and understanding. On 
my side, I shall give to the fullest measure this 
understanding and cooperation within the 
framework of the healthy conventions we have 
laid in this House and the Rules of Procedure 
that W8 have given unto ourselves. Maybe that 
this side, the Opposition, does get soenetimes 
uneasy and feels a little more alert but 
democracy must go through then stages. We 
are young but this au-goat House had set itself 
a good model of the type of. legislature that we 
should have in the different parts of the 
country, right down to the village level in our 
Pan-chayats and, therefore, while there are 
many new Members who have joined this 
House and there are those who have returned, 
1 have returned once again too, I urge that we 
build up a democracy which we shall be proud 
of. A little laxity here and there from the Chair 
must not be mistaken because unless we relax 
and allow the Members to say what they liket 
the Members too in all seriousness, wal not 
realise their own responsibilities and duties on 
this floor. Many battles will be fought outside 
in the lobby but when on this floor, we shall 
maintain the dignity and decorum that this 
House is known for. I do not wish to say 
anything more. I begin a fresh term. I will 
depend on the co-operation from every 
Member of thig House, whether he be on this 
side or on that side. 

Once again I am grateful to you, Sir, for the 
words and sentiments you have expressed, to 
the Leader of the House, Mr. Chagla, for 
having proposed my name, to the Leader of 
the Opposition, Mr. Dahyabhai! Patel, whom I 
have known for many years, even from my 
childhood, and when I mention him, a great 
galaxy of great names stand before my eyes—
his 

great uncle, Vithalbhai Patel, Mavalankar, 
Ayyangar and you know, in our House, Dr. 
Radhakrishnan and you, Sir, with your 
gracious manner in which you conduct the 
House. Sir, to you, who have spoken, to those 
who have sponsored me and to those who 
have cheered me, I express my thanks. 

STATEMENT    RE   STARRED    QUES-
TION  NO.   582  ANSWERED  ON  THE 

17TH MARCH,  1966 
LINKING OF BARSUA WITH TALCHER ON S. E. 

RAILWAY 
THE DEPUTY MINISTER IN THE 

MINISTRY OF RAILWAYS (SHRI SHAM 
NATH): Sir, in my reply to a supplementary 
to Starred Question No. 582 on 17-3-66, put 
by Shri S. Supakar, I had stated that the target 
of export of iron ore from the Nayagarh area 
will be about 6 lakh tonnes per year. This 
figure, it is regretted, is not correct, and was 
due to a miscalculation. The taxfet for export 
of iron ore from the Nayagarh area in the 
Fourth Plan period is about 3 million tonnes 
per annum. 

CALLING ATTENTION TO   MATTERS 
OF URGENT PUBLIC IMPORTANCE 

I. WITHDRAWAL OF INDIAN TROOPS FROM 
THE SlALXOT SECTOR 

THE MINISTER OF EXTERNAL i 
AFFAIRS (SARDAR SWAR \N SINGH): I Mr. 

Chairman, Sir, in the absence of the Defence 
Minister, who is away from headquarters, with 
your permission I will make a statement in reply 
to this Calling Attention Notice. 
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As   the    House  will   recall,   under   the 
Tashkent Agreement, the armed personnel ,  of the 
two countries had to withdraw, not j later  than  
25th  February     1966,  to the positions  they  held  
prior  to 5th  August ■ 1965.    These  withdrawals 
were duly   car- ; ricd   out.     In   fact,    the   U.N.   
Secretary- I General announced the completion of 
these withdrawals on 26th February  1966. 

According  to   the    agreement    between the 
Chief of the Army Staff, India and tha C-in-C, 
Pakistan Army, any doubts about the  ground  
positions,  as they  existed on 5 th  August  1965, 
were to be settled by ' mutual discussion between 
the local Commanders.    On   the    international    
border between   the   Sialkot  District   of   
Pakistan and  the    Indian    State of     Jammu 
and Kashmir,   a  minor difference  of opinion 
arose over three small  areas,  the    total ■ 
acreage of which was  about 36.    Accordingly   
as  required  under  the  agreement i between  the    
Chief of the    Army Staff, j India and the C-in-C, 
Pakistan Army, the matter  was   considered   by   
the  two  local commanders and whatever  
adjustments in , positions were necessary, were 
carried out in the light of mutually agreed 
conclusions. 

SHRI ATAL BIHARI VAJPAYEE: Sir, J 
should like to know what actually | has 
happened. Is it not a fact that our forces have 
withdrawn from the three i points which we 
have been claiming as ours and, if so, on what 
grounds onr forces have withdrawn? All along, 
also after the cease-fire and the withdrawal of 
forces, India has been claiming that this aiea in 
the Sialkot sector Belongs to India and now, 
suddenly, a decision has been taken to withdraw 
our forces from that area. 1 should like to know 
on what grounds this decision has been taken. 

SARDAR SWARAN SINGH : Sir, I would 
like to clairify the position that, according to 
the Tashkent Declaration, and also more or 
less in accordance with the Security Council 
Resolution, die armed forces of both sides 
were to withdraw to positions which were 
occupied by the respective forces on the 5th of 
August. And on these points there was some 
doubt about the actual positions on ground, 
and as I have mentioned in the main statement, 
it. was agreed between the two Army Chiefs 
that, if there is any dispute about the actual 
positions, that is a matter which 

should be settled between the local Com-
manders. And the local Commanders aet and 
have settled the position. 1 wooM like to give 
further information. This point was first raised 
when I and my colleagues, Mr. Manubhai 
Shah and Sanuva Reddy, went to Rawalpindi 
for Ministerial taiks, and when we landed 
there, questions were put to us suggesting that 
India had not complied with the Tashkent De-
claration and that Indian forces were continuing 
to be in occupation of areas, or they were in 
positions, in which they were not on the 5th of 
August. And even at !hat time we had made 
the position quite clear that this was being 
mentioned to us for the first time and we 
would verify that position, and if there were 
any areas in which withdrawals in accordance 
with the Tashkent Declaration had not taken 
place, we would comply with this. So I do not 
think there is in this any dispute at all. It is a 
factual thing as to what were our positions on 
the 5th of August. 

SHRJ ATAL BIHARI  /AJPAYEE :   If 
it is a factual thing, then why ou.r forces did not 
withdraw after the 25th of February? Obviously 
there was some dispute, and may I remind the 
hon. Foreign Minister that this area is the 
same area which was attacked by Pakistan a 
few years aeo. An encounter took place and 
one of our Captains and some soldiers wert 
killed by Pakistan. Ana Pakistan, is it not in 
forcible possession of this area? Now, after 
our forces had liberated that area, bad taken 
back that area from Pakistan, way the same 
area is being handed over again to Pakistan ? 

MR.  CHAIRMAN   :   You  say  it  was 
occupied by the Pakistani forces. 

SHRI ATAL BIHARI VAJPAYEE : Yes.  
Sir. 

MR CHAIRMAN : On the 5th of August. 
SHRI ATAL BIHARI VAJPAYEE : 

Before. 
MR. CHAIRMAN : If it was in their 

possession before, then perhaps Pakistan may 
be justified in claiming it. 

SHRI ATAL BIHARI VAJPAYEE: Does it 
mean then that all the illegal possessions of 
Pakistan on the 5th of August are to be 
written off? Let the hon. Minister 
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[Shri Atal Bihari Vajpayee.] refer to the old 
dispute and deny that there was any dispute at 
all. Regarding this area, are we to go strictly 
by technicalities ? I understand that the 
Tashkent Declaration lays down that the 
respective forces should withdraw to the 5th 
August line, but is it not a fact that this area 
has been in the illegal occupation_ of Pakistan 
and that this area rightfully belongs to India 
but was captured by Pakistan and our forces, 
during the recent conflict, liberated this area? 
And now, under the pretext of the Tashkent 
Declaration Indian territory is being handed 
over to Pakistan. 

SARDAR   SWARAN  SINGH :     Sir,   I 
cannot understand this excitement. As you 
yourself rightly put the question to the hon. 
Member, we were not at the time of 
withdrawals deciding any disputes that might 
be there between the two countries about the 
actual de jure border or de jure boundary—
that is something which must be understood. 
Tnis was an agreement to undo or unwind the 
effects of the conflict, and it was agreed that 
we should withdraw, that either party should 
withdraw to positions which it occupied on the 
5th of August. So this was the limited question 
with which we are concerned as follow-up 
action of the Tashkent Declaration. I would, 
with your permission. Sir, like to point out to 
the hon. Member that Pakistan is in illegal 
possession, according to our version, of 30,000 
square miles in the Indian State of Jammu and 
Kashmir. 

SHRI ATAL BIHARI VAJPAYEE : That 
is a different matter. 

SARDAR SWARAN SINGH : Merely 
because we have suspended an earlier 
decision, that does not mean that there is any 
admission, direct or implied, about the actual 
de jure position. This was an action which was 
taken in pursuance of an agreement and also, 
more or less, in accordance with the 
requirements which we were called upon to 
fulfil by the Security Council Resolution. 

SHRI ATAL BIHARI VAJPAYEE : Vfy 
question has not been  replied to. 

MR. CHAIRMAN: I think it has been. 
SHRI ATAL BIHARI VAJPAYEE:  It 

has not been. Are there any old disputes in 
regard to this area or not? Is it not a fact that 
Pakistan has been in illegal pos- 

session of this area for the last so many years? 
Let  the hon.  Minister reply. 

SARDAR SWARAN SINGH : Sir, I am not 
called upon at this stage to go into the 
disputes, because that is a different matter, 
about which I would not like to take any 
definite position. Our position is quite simple; 
withdrawal to the positions occupied by either 
army on the 5th of August is something which 
has been agreed upon, and we should honour 
that. Whatever are the disputes, that is a se-
parate issue altogether, and withdrawal or 
being in possession does not affect tho actual 
dc jure boundary at all points. 

SARDAR   SWARAN   SINGH:   Sir,   to 

expect that the local commanders will be so  
perfect   that   where  hundreds of miles of  
country   are  involved,   at each    point there   
will be no dispute at  all    between the local 
commanders is, I think to expect too much.    
Disputes can arise.   When the then thert  is this 
agreement. that the local commanders will 
meet and settle the point  and  then  take their 
respective forces to either side, to the position  
occupied  by them  on  either side. I would 
like, because the hon. Member referred to the 
Security Council, to say that Pakistan raised 
this matter in a comnuwi-cation addressed to 
the   Secretary-General also,   and  we  have  
clarified the  position 
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to the Security Council, that this was a very 
minor matter which had been settled between 
the local commanders and Pakistan was trying 
to take a propaganda advantage of this and 
trying to show as if India is not honouring its 
obligations under the Tashkent Declaration. 
[Shri Rajnarain stood tip] 

SHRI D. THENGARI (Uttar Pradesh): Sir, 
an attempt is being made to minimise the 
gravity by saving that the acreage Is only 36. 
Consequently may I ask who-their apart from 
the 30,000 sq. miles of area in Jammu and 
Kashmir which is under illegal occupation, 
this episode of 36 acres is not a link in the 
chain so that Pakistan has not yet withdrawn 
from various areas from which it ought to 
have withdrawn according to the Tashkent 
Declaration? If that is so, may I know what is 
the total area from which it ought to have 
withdrawn and has not yet withdrawn  ? 

SARDAR SWARAN SINGH: Sir, I am not 
minimising any gravity of it. I am making a 
factual statement. When it is 36 acres I cannot 
make it 360. You should read nothing more in 
it than what is stated. 

The second question asked is whether 
Pakistan continues to be in illegal possession 
of areas from which Pakistan should have 
withdrawn according to the Tashkent 
Declaration. I would like to make the position 
categorically clear and say that there is no area 
in the possession of Pakistan from which 
Pakistan under the Tashkent Declaration, was 
required to vacate. All that has been vacated 
by the Pakistani forces. 
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"Under the Tashkent Declaration the Armed 

Forces of India and Pakistan were required to 
withdraw to the positions they held prior to 
August 5, 19fc5. These withdrawals were carried 
out. According to the agreement between the 
Chief of Army Staff of India aao* the C'.l.C. 
Pakistan Army, any doubts about the ground 
positions as (hey existed on August 5,  1965, 
were to be 
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settled by mutual  discussion    between the 
local commanders. 

The area involved in the three pockets is 
only about 36 acres. Even so, the matter was 
taken up between the two local commanders 
and whatever adjustments in positions were 
necessary have already been carried out in 
the light of mutually agreed conclusions. I 
am surprised that for purposes of 
propaganda the Acting Permanent 
Representative of Pakistan has sought to 
exploit this relatively unimportant matter, 
contrary to the spirit of the Tashkent 
Declaration." 

Now, Sir, one more thing is left in the speech of 
Mr. Vajpayee which requires a reply. He said 
that if we had not withdrawn from these areas to 
the positions which were occupied by the Indian 
Army on the 5th August then the Pakistan Presi-
dent would not have had the courage or the 
guts—or whatever is the Hindi word—to make 
the statement in his first-of-the-month broadcast. 
I think Mr. Vajpayee knows the Pakistani leaders 
perhaps even more than I do although I could 
claim to know them quite a bit and to expect that 
j they will take up rational positions is ab- ! 
solutely groundless. They are bound to exploit 
the statements even of Shri Atal Bihari Vajpayee 
and of his colleagues and they have done that in 
the past. Therefore let us not base our judgment 
merely because the Pakistani leaders act in a 
manner which we think is improper. We should 
not try to judge that we have been in the wrong 
merely because the Pakistani leaders make 
propaganda out of our position. 

 
"This House affirms the firm resolve of 

the Indian people to drive out the aggressor 
from the sacred soil of India 

M45RS/66—3 
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SARDAR SWARAN SINGH: Sir, he has 

put the question and I might answer it. Sir, I 
do not want to enter into polemics because I 
know that the hon. Member has quite a bright 
record of polemics and he has come with a 
certain history. I think he will try to adjust 
himself by and by to the atmosphere of this 
august House. I wish him well and we will try 
to facilitate his transformation. 

Now the reply is simple. He has asked that I 
should clarify as to whether India has 
withdrawn its armed forces from any part 
which was in its possession on the 5th of 
August. My reply is that India has not 
withdrawn from an inch of territory from any 
point on which its armed forces or security 
forces were stationed on the 5th of August. 

SHRI D. L. SEN GUPTA (West Bengal): 
Mr. Chairman, Sir, this question has two 
aspects. So far as 1 understood, the Foreign 
Minister's answer is that we have vacated these 
36 acres in the Sialkot sector in terms of the 
Tashkent Agreement. Assuming that is the 
position may I know what he proposes to do 
about getting back these 36 acres of land 
which belongs to India? If he goes to the 
extent Of saying that these 36 acres of land do 
not belong to India I have no question to put 
but if he accepts the position that these 36 
acres of land belongs to India and that under 
the Tashkent Agreement we had to give it up, 
then my question is how he proposes to get 
back this territory. 

SARDAR SWARAN SINGH: I would like 
to say that we have not given up any area 
which was in our possession under the 
Tashkent Agreement. I want to make that 
position clear. The second thing is, the 
Tashkent Declaration itself provides the 
answer to his first query as to how we deal 
with matters between India and Pakistan about 
which there may be a dispute. We have agreed 
that we should try to resolve all our 
differences and disputes by peaceful means 
and will not have recourse to use of force. 

MR. CHAIRMAN : Now I shall pass on; I 
have given ample time to this. 

It is 25 acres and 4 kanals. Four kanals, I 
hope, everybody knows come to less than half 
an acre and then 100 kanals; that means a little 
over 9 acres. So 25 plus 9 plus i comes to 
about 36 and not 40. This is what Pakistan 
said in their letter to the Security Council. 

(Several hon. Members stood up) 

MR. CHAIRMAN: I am very sorry; I 
cannot allow this to go on indefinitely. I Dass 
on to the next item. 
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II. REPORTED SMUGGLING OF CHINESE 
ARMS INTO WEST BENGAL 

SHRI M. P. BHARGAVA (Uttar Pradesh) : 
Sir, I call the attention of the Minister of 
Home Affairs to the reported recent 
smuggling of Chinese arms into West Bengal. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P. 
S. NASKAR): Sir, the Government have no 
information confirming reports of foreign 
annas "being smuggled into West Bengal. 

SHRI M. P. BHARGAVA : May I know 
whether the question was referred to the 
Government of West Bengal and their 
reaction got about this question? 

SHRI P. S. NASKAR: Yes, Sir. We 
collected    information    from    the    West 

Bengal Government and my answer is based 
on the report from West Bengal Government. 

SHRI M. P. BHARGAVA : May I know 
whether the report in "The Times of India" 
was brought to the notice of the Government 
of West Bengal and if that report was 
incorrect may I know whether any 
contradiction was issued because such items 
of news are apt to cause a lot of harm in the 
country if not contradicted. 

SHRI P. S. NASKAR: I have seen the 
report in a newspaper in Delhi but I do not 
think any contradiction has been issued so far 
but I think the question that has been put by 
the hon. Member today might get full 
publicity. 

SHRI BHUPESH GUPTA (West Bengal): 
The matter is a little more serious than what is 
made out to be. Just on the eve of the general 
strike and hartal which passed off very 
peacefully and magnificently yesterday a 
canard was pat across that the West Bengal 
people were getting arms from Pakistan and 
China and many things were said in this 
connection. In a number of papers this dirty lie 
appeared in order to malign our people and the 
movement. Now I should like to know why 
when this report appeared the Central 
Government did not hold investigations to find 
out how this report camt to be published. Sir, I 
tell you even yesterday, as the strike was 
progressing peacefully and we were getting 
reports, some people were spreading it in the 
Central Hall and elsewhere that peace will not 
be maintained because some people had 
prepared them for violence, left Parties' and so   
on    ... 

SHRI G. MURAHARI (Uttar Pradesh) : 
The Congress itself prepared them. 

SHRI BHUPESH GUPTA: Naturally. I am 
not saying it. I want an investigation because I 
can even name the person. For the last several 
days we have been subjected to the limit of 
our endurance to such canards and lies to 
defame our movement and our people. How is 
it that the West Bengal Government and the 
Central Government did not institute 
immediate enquiries? It is very serious. 

SHRI SYED AHMAD (Madhya Pradesh) :   
What is the question ? 
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MR. CHAIRMAN: I think there is a valid 
question. 

SHRI BHUPESH GUPTA: It was 
necessary. He interrupts because he has 
nothing else to do. Good, interrupt. Now, the 
position is this. Was it not necesiary, in the 
first instance, to hold an immediate 
investigation, ask the newspaper editors for 
the source of the information if they would 
give it and on the basis of that do something or 
at least do announce on the eve of the strike 
that according to the knowledge of the 
Government it was all false and set the matter 
at rest? Therefore, I would request that in 
future the Government should be a little more 
fair in such matters. Political opponents should 
not be berated in this manner and sought to be 
maligned in this manner and the Government 
should not act in this manner when things go 
on peacefully. The strike was peaceful. In fact, 
no Chinese arms had been shown. Of course, 
it is good you have said it. All the same it is 
necessary to do it. 

SHRI P. S. NASKAR: I do not want to give 
any reply to the hon. Member, Mr. Bhupesh 
Gupta, but I want to give a little more 
information as a supplementary that since the 
10th March, 1966 certain raids were carried 
out by the West Bengal Government in West 
Bengal and certain arms have been found out. 
Our investigations suggest that they have not 
been smuggled either from China or from any 
other foreign country, but certain arms have 
been found out. 

SHRI BHUPESH GUPTA: Well, I know 
the Congress people have illegal arms, many 
of you. 

MR. CHAIRMAN:  It is enough. 
SHRI G. MURAHARI: Just now the 

Minister has said that certain arms have been 
found out. I would like to know from the 
Minister whether it is not a fact that Mr. P. C. 
Sen, the Chief Minister of West Bengal for the 
last one week has been inciting people to civil 
war, because he has been asking certain 
vigilance corps, or whatever it is, to take up 
arms and use the arms and guns which they 
have and he has also promised protection for 
them? (Interruptiom) May I know whether it 
is not a fact that it may be that this kind of 
peoplo are preparing arms in Bengal? 

SHRI P. S. NASKAR: I repudiate the hon.  
Member. 

 
MR. CHAIRMAN: I think we have had 

enough. 

 
III.   REPORTED   EXISTENCE OF A SPY-RING 

IN THE NORTHERN HILL DISTRICTS OF UTTAR 
PRADESH 

SHRI B. K. P. SINHA (Bihar): Sir, I beg to 
call the attention of the Minister of Heme 
Affairs to the reported existence of a spy-ring 
in the Northern Hill districts of Uttar Pradesh. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P. 
S. NASKAR): Sir, the Government have no 
information confirming reports of the 
existence of any spy-ring in the Northern Hill 
districts of Uttar Pradesh. 

SHRI B. K. P. SINHA: May I know if it has 
been brought to the notice of the Government 
that an Ashram—Ashram means a place where 
Hindu ascetics live— known as 'Kailasananda 
Ashram' near Lakshman Jhoola, a very sacred 
place for Hindus, was searched and a powerful 
transmitter was found inside that Ashram and 
the head of the Ashram was arrested? Also, it 
has been reported—I hop^ after that report 
Government took care to investigate it—that a 
gentleman of German origin—I do not know 
what his n?tionality is—was found in the 
northern prohibited areas bordering on Tibet 
and on his person also a transmitter was found. 
May I know if Government have investigated 
these reports and, if not, why not and on what 
basis the reply has been given that there is no 
spy-ring ? What is Government's conception of 
a spy-ring ? 

SHRI P. S. NASKAR: Government have no 
information about the existence of any spy-
ring in the Northern Hill districts of U.P., as I 
said earlier, but it has been learnt from the 
State Government that two unlicensed trans-
receiver sets were recovered from an Ashram 
near Lakshman Jhoola, Rishikesh. Since the 
operation of such receivers was without a 
licence.    .   . 
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MR. CHAIRMAN: Receivers or trans-
mitters? 

SHRI P. S. NASKAR: As far as I know, 
'trans-receiver' means a form of walkie-talkie. 
It is a small walkie-talkie, a two-way 
instrument which receives and which 
transmits. It is called a trans-receiver. The 
receiver was in the custody of a person 
without licence and it is an offence under the 
Wireless Telegraphs Act. One person had been 
detained, but had been released later on on a 
personal bond. There is no suspicion of 
espionage. 

SHRI B. K. P. SINHA: Has it been brought 
to the notice of the Government of India that 
many foreigners, of late, have developed very 
great affection for our old Indian Hindu 
culture and foreigners donning the ochre robe 
of Sanyasis are going to the Himalayas to 
practise penance and meditation? But the real 
purpose in most cases is espionage. May I 
know whether this has been brought to the 
notice of the Government and do Government 
realise the dangers posed by this sort of 
activity? Not only sadhus abound, but people 
come to watch gods in the Himalayan region, 
to trek in the Himalayan region. May I know if 
Government realise the potential dangers from 
such a situation? 

MR. CHAIRMAN: Are you aware of the 
potential dangers of this? 

SHRI P. S. NASKAR: We are aware of it 
and we have got our organisation to deal with 
espionage. We have our counter-espionage to 
detect espionage. 

SHRI M. P. BHARGAVA (Uttar Pradesh) : 
How does the hon. Minister rule out the 
possibility of espionage, because according to 
his own statement he has said that a trans-
receiver was found? Trans-reveiver means it 
transmits certain news to some other place and 
receives some news from some other place. 
Have efforts been made to find out to which 
places the messages were being transmitted 
and from which places the messages were 
being received? 

SHRI P. S. NASKAR: It has been checked 
up. These two sets are of Japanese 
manufacture and bear the name or trade mark 
of Soni. I think many hon. Members know the 
name of Soni transistors.    The    person  has 
been  interrogated 

and the receivers were checked. The State 
Radio Officer, Lucknow, who had examined 
the sets, gave the information that it is a 
transmitter with a fractional wattage. They are 
called walkie-talkie sets and can only 
communicate two or three miles. 

SHRI B. K. P. SINHA: A third question. I 
would like to put one more question. 

MR. CHAIRMAN: Too long questions 
make three questions. All right, put a third. 

SHRI B. K. P. SINHA: This is the last day 
of the Session. Now, in giving reply that there 
is no espionage, may I know if the hon. 
Minister makes a distinction between spying 
by individuals, on an individual basis, and 
spying collectively, as part of a big collective 
effort? Do Government make a distinction 
between spying by a collective body, which is 
a spy-ring, and spying by individuals ? Is the 
answer that there is no spy-ring based on this 
differentiation? 

MR. CHAIRMAN: He said that there was 
no espionage even in individual cases. 
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MR. CHAIRMAN: I think you ihould take 

note of this and enquire into this. 

SHRI BHUPESH GUPTA (West Bengal) : 
Could it be that some Congress people took it 
to transmit message about Shri Kadodkar and 
receive message about his well-being? Shri 
Kakodkar has been discovered in Rishikesh. 
May be some Congress people took it. 

MR. CHAIRMAN: I will pass on to the 
next item. 

PAPERS LAID ON THE TABLE 
REPORT OF THE COMMISSION ON THE HILL 

AREAS  OF  ASSAM   (1965-66) 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P. 
S. NASKAR): Sir, I beg to lay on the 
Table a copy of the Report of the Commission 
on the Hill Areas of Assam (1965-66). [Placed 
in Library. See No. LT-5999/66.] 

THE   KERALA   UNIVERSITY   (AMENDMENT) 
ACT,   1966   (PRESIDENT'S  ACT  No.  3  OF 

1966) 
THE MINISTER OF EDUCATION (SHRI 

M. C. CHAGLA): Sir, I beg to lay on the 
Table, under sub-section (3) of tection 3 of the 
Kerala State Legislature (Delegation of 
Powers) Act, 1965, a copy of the Kerala 
University (Amendment) Act, 1966 
(President's Act No. 3 of 1966). [Placed in 
Library. Sir* No. LT-5986/66.] 

ANNUAL REPORT AND ACCOUNTS (1964-65) 
OF THE KERALA PREMO PIPE FACTORY LTD., 

TRIVANDRUM AND RELATED PAPERS 
THE MINISTER OF INDUSTRY (SHRI D. 

SANJIVAYYA): Sir, I beg to lay on the 
Table, under sub-section (3) of section 619-A 
of the Companies Act, 1956, a copy each of 
the following papers:— 

(i) Fourth Annual Report and Accounts 
of the Kerala Premo Pipe Factory 
Limited, Trivandrum, for the year 
1964-65, together with the Auditor's 
Report on the Accounts. 

(ii) Review by Government on the 
working  of   the  Factory. 

[Placed in Library. See No. LT-6046/ 66 
for (i) & (ii).] 

ANNUAL REPORT (1964-65) OF THE KHADI 
AND   VILLAGE   INDUSTRIES   COMMISSION, 

BOMBAY 
THE DEPUTY MINISTER IN THE 

MINISTRY OF COMMERCE (SHRI M. 
SHAFI QURESHI): Sir, I beg to lay on the 
Table a copy of the Annual Report of the 
Khadi and Village- Industries Commission, 
Bombay, for the year 1964-65, under sub-
section (3) of section 24 of the Khadi and 
Village Industries Commission Act, 1956. 
[Placed in Library. See No. LT-5898/66]. 
ANNUAL REPORT AND ACCOUNTS (1964-65) 

OF THE MINERALS AND METALS TRADING 
CORPORATION OF INDIA LID., NEW DELHI 

AND RELATED PAPERS 
SHRI M. SHAFI QURESHI: Sir, I also 

beg to lay on the Table a copy each of the 
following papers, under sub-section (1) of 
section 619-A of the Companies Act, 1956 :— 

(i) Second Annual Report and Accounts 
of the Minerals and Metals Trading 
Corporation of India Limited, New 
Delhi, for the year 1964-65, together 
with the Auditors' Report on the 
Accounts and the comments of the 
Comptroller and Auditor-General of 
India thereon. 

(ii) Review  by  Government  on   the 
working    of    tho    Corporation. 

[Placed in Library. See No. LT-5954/66 
for  (i)  & (ii).] 
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THE   COLLIERY   CONTROL   (AMENDMENT) 
ORDER, 1966 

THE DEPUTY MINISTER IN THE 
MINISTRY OF MINES AND METALS 
(SHRI SYED AHMED MEHDI): Sir, I beg to 
lay on the Table, under sub-section (6) of 
section 3 of the Essential Commodities Act, 
1955, a copy of the Ministry of Mines and 
Metals Notification G.S.R. No. 383, dated the 
8th March, 1966, publishing the Colliery 
Control (Amendment) Order, 1966. [Placed in 
Library. See No. LT-5955/66.] 

REPORT   ON   ACCIDENT   IN   THE   SAUNDA 
No. IV COLLIERY, DISTRICT   HAZARIBAGH, 

BIHAR 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR, EMPLOYMENT 
AND REHABILITATION (SHRI SHAH 
NAWAZ KHAN): Sir, I beg to lay on the 
Table a copy of the Report of the Deputy 
Chief Inspector of Mines on the fatal accident 
which took place on the 17th February, 1966, 
in the Saunda No. IV Colliery, District 
Hazaribagh, Bihar. [Placed in Library. See No. 
LT-5988/66.] 

ANNUAL PLAN FOR 1966-67 
THE DEPUTY MINISTER IN THE 

MINISTRY OF FINANCE (SHRI L. N. 
MISHRA): Sir, I beg to lay on the Table a 
copy of the Annual Plan for 1966-67 issued by 
the Planning Commission. [Placed in Library.    
See No. LT-6002/66.] 

THE KERALA PANCHAYATS (PROMOTION OF 
COOPERATIVE FARMING)  RULES,  1966 

SHRI M. SHAFI QURESHI: Sir, on behalf 
of Shri Annasahib Shinde, I beg to lay on the 
Table, under sub-section (3) of section 130 of 
the Kerala Panchayats Act, 1960, a copy of 
Notification S.R.O. No. 24/66, dated the 27th 
January, 1966, publishing the Kerala 
Panchayats (Promotion of Co-operative 
Farming) Rules, 1966, issued by the 
Government of Kerala. [Placed in Library. See 
No. LT-6024/66.] 

I. ANNUAL  REPORT   (1964-65)   OF  THE 
COFFEE BOARD 

II. CERTIFIED ANNUAL ACCOUNTS (1964-65) 
OF THE RUBBER BOARD AND RELATED 

PAPER 
SHRI M. SHAFI QURESHI: Sir, I abo beg 

to lay on the Table :— 

 

(a) A copy of the Twenty-fifth Annual 
Report of the Coffee Board for the 
year 1964-65. [Placed in Library. 
See No.  LT-5900/66.] 

(b) A copy of the Certified Annual 
Accounts of the Rubber Board for 
the year 1964-65 and the Audit 
Report thereon. [Placed in Library. 
See No. LT-5901/66.J 

ALLOTMENT OF TIME FOR DISCUS-
SION OF MOTION RE SECOND 

ANNUAL REPORT OF THE COCHIN 
REFINERIES LIMITED FOR THE YEAR 

1964-65 

MR. CHAIRMAN r I have to inform 
Members that under rule 172 of the Rules of 
Procedure and Conduct of Business in the 
Rajya Sabha, I have allotted two hour* for the 
consideration of motion regarding the Second 
Annual Report of the Cochin Refineries Limited, 
Ernakulam, for the year 1964-65. 

RESULT    OF    ELECTION TO     THE 
NATIONAL    FOOD    AND AGRICUL 
TURE       ORGANISATION LIAISON 

COMMITTEE 

MR. CHAIRMAN: Shri M. M. Dharia 
being the only candidate nominated for 
election to the National Food and Agriculture 
Organisation Liaison Committee, he is declared 
duly elected to be a member of the said 
Committee. 

RESULT    OF     ELECTION    TO    THB 
COUNCIL OF THE INDIAN INSTTTUTB 

OF SCIENCE, BANGALORE 

MR. CHAIRMAN: Dr. Gopal Singh being 
the only candidate nominated for election to 
the Council of the Indian Institute of Science, 
Bangalore, he is declared duly elected to be a 
member of the said Council. 

REFERENCE TO HUNGER STRIKE BY 
SOME HARIJANS IN DELHI 
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REFERENCE     TO     SHORTAGE     OF 
KEROSENE IN ORISSA 

SHRI BANKA BEHARY DAS (Orissa): 
Sir, I wish to draw the attention of the 
Government through you to the serious 
situation that has developed in Orissa due to 
shortage of kerosene. Not to speak of rural 
areas, even in Cuttack City most of the people 
are forced to use candles. Before introduction 
of the quota system Orissa was consuming 
more than 10,000 kilolitres of kerosene every 
month. But now the quota has been fixed at 
7,000 kilolitres recently. But actually the 
supply is about 3,000 kilolitres. This has 
created a crisis and unless it is remedied, it 
may lead to an explosive situation. I hope the 
Government which is used to pressure-oriented 
tactics will not force the peace-loving people 
of Orissa to launch on a path of agitation. I 
hope the Minister concerned will reply. 

REFERENCE TO RULES OF 
PROCEDURE 
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REQUEST    FOR    RELEASE   OF 
DETENUS HELD UNDER D.I.R. 

SHRI BHUPESH GUPTA (West Bengal) : 
Sir, the Minister of State of Home Affairs is 
here. I rise on my accumulated notices of 
motions with regard to the D.I.R. Today is the 
last day. I should like to know what the 
Government proposes to do. We read in the 
newspapers that they are releasing some 
detenus. They are proposing to discriminate in 
this matter, that is, keep some detenus, release 
others, and play like that. First of all it is only 
proper that the Government should come for-
ward and state its policy as to what it is doing 
rather than let it go to the press during the 
session without telling us. Therefore, I should 
like to know the position with regard to that. 
When we met the Home Minister, Mr. Jyoti 
Basu and myself, we were given to understand 
that the Central Government would have no 
objection if all D.I.R. detenus including those 
arrested in October-December 1964 were 
released by the State Government. In that 
connection we pointed out that there were 
some Central detenus in Kerala and 
Maharashtra—they include Mr. Namboodi-
ripad and Mr. B. T. Ranadive. I see in the 
papers today that orders have been passed, that 
the State Governments have been instructed to 
release all the Central detenus in Maharashtra 
and Kerala. I should like to know if this is true. 
But anyhow the matter is serious. Therefore, if 
possible, in the afternoon the Government 
should make a statement because we will not 
have any chance for another few weeks to 
meet and discuss about this policy. We want a 
general political amnesty of all detenus and 
not a single one must be detained.   I tell you 
how it is. 

MR. CHAIRMAN :   I know. 

SHRI BHUPESH GUPTA : Sir, I know you 
know. The fact that the strike and hartal was a 
unique success in the life of our nation should 
remind the Government .  .  . 

1 P.M. 
SHRI ABID ALI (Maharashtra): Sir, on a 

point of order. What is the issue before the 
House ?  What he wants .   •   • 

MR.    CHAIRMAN:     He    has   given 
notice .   .   . 

SHRI ABID ALI: He wants that the 
Minister should make a statement. That is all. 
If he is going into the merit of the case, then, 
Sir, it would be only fair to allow us also to 
explain our point of view. 

MR. CHAIRMAN:   No, no. 
SHRI ABID ALI : He can ask the Minister 

to do so and I want that on principle .   .   . 
(Interruptions) 

MR. CHAIRMAN : Order, order. 
SHRI SYED AHMAD (Madhya Pradesh) : 

He should not be allowed to make an  
insinuation. 

SHRI BHUPESH GUPTA : I only ask for 
information  .   .    . 

MR. CHAIRMAN: I think you have amply 
done it. 

SHRI BHUPESH GUPTA : . . . including 
about the lifting of the emergency. All this is 
pending before you. We have not yet got any 
clear statement. The session is about to be 
over. 

MR. CHAIRMAN: You have said it. You 
are reminding the Government. 

SHRI BHUPESH GUPTA: You have been 
saying that this has to be .   .   . 

MR. CHAIRMAN : You have said so. 
Don't go on saying. 

SHRI BHUPESH GUPTA: When can I get 
it ? Can't I demand before the Government to 
make a statement ? 

MR. CHAIRMAN: Shall I make you go on 
demanding ? 

SHRI BHUPESH GUPTA: What eh* can 
you do, Sir ? 

MR. CHAIRMAN: You have demanded it. 
SHRI BHUPESH GUPTA: They do not do 

it. 



 

MR. CHAIRMAN: Please git down. 

SHRI BHUPESH GUPTA: Will you kindly 
castigate them ? You have power and 
authority. 

MR. CHAIRMAN: I request you. No, no. 

SHRI BHUPESH GUPTA: We would like 
to know—is the Opposition going to be 
treated like this ? 

MR. CHAIRMAN: The Opposition . . . 

SHRI BHUPESH GUPTA: They lecture 
about democracy and all that .   .   . 

(Interruptions) 

 
{Shri Bhupesh Gupta rose) MR. 

CHAIRMAN: Mr. Gupta .   .   . AN HON. 

MEMBER: You sit down. 

SHRI ABID ALI: Traitors should be put in 
jail. 

(Interruptions) 
MR. CHAIRMAN: I would request the hon. 

Members on either side .  .  . 

SHRI G. MURAHARI (Uttar Pradesh): I 
move: 

"That the Member be expelled." 
SHRI BHUPESH GUPTA:   What does he 

say ?    Why this .   .   . 
MR. CHAIRMAN: He said nothing. 
SHRI  BHUPESH   GUPTA:   Have  you 

heard? 

MR. CHAIRMAN: No, no. 

 
.SHRI BHUPESH GUPTA: Senility has 

come. 

 
MR. CHAIRMAN :  Mr. Raj Narafn, I am 

on my legs. 

SHRI BHUPESH GUPTA: We do not 
take any notice of that. I assure you. 

SHRI ABID ALI: He only said .  .  . 
MR. CHAIRMAN: There is the formal 

business. I would like to go through it before   
I can   adjourn  House. 

MOTION RE APPOINTMENT OF MEM-
BERS TO THE JOINT COMMITTEE OF 
THE HOUSES ON THE PATENTS BILL, 

1965 
THE MINISTER OF INDUSTRY (SHRI 

D. SANJIVAYYA): Sir, I move: 
JThat this House concurs in the re-

commendation of the Lok Sabha that the 
Rajya Sabha do appoint six members to the 
Joint Committee of the Houses on the 
Patents Bill, 1965, in the vacancies caused 
by the retirement of Shri Arjun Arora, Shri 
T. Chengalvaroyan, Shri R. S. Doogar, Shri 
Shyam Nandan Mishra, Shri M. R. Shervani 
and Shri Rajendra Pratap Sinha from the 
membership of the Rajya Sabha on the 2nd 
April, 1966 and resolves that the following 
members of the Rajya Sahba be appointed to 
the said Joint Committee, namely :— 

1.   Shri Arjun Arora. 
2. Shri T. Chengalvaroyan. 
3. Shri  R.  S.  Doogar. 
4. Shri  Shyam  Nandan  Mishra. 
5. Shri M. R. Shervani. 
6. Shri Rajendra Pratap Sinha." 

The question was proposed. 
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MR. CHAIRMAN: We have got the same 

Members, the Members who retired are the 
same. 

SHRI BHUPESH GUPTA (West Bengal): 
About individuals we are not quarrelling. The 
rules are there; we have been following a 
convention. The Government side discusses 
with us. They decide as to how many people 
should be from the ruling party. Then they 
discuss with us the number and take from us 
by mutual consultation. Generally there is 
consultation. Therefore when he went there, 
he naturally went from the quota that the Gov-
ernment had allotted to us and divided 
amongst us. If some people cross the floor, 
they are welcome to do so. But why should 
the Opposition suffer on account of that ? If 
the Congress has adopted somebody from this 
side, well, we can adopt somebody  from  that   
side. 

SHRI ARJUN ARORA (Uttar Pradesh) : 
Both Shri Bhupesh Gupta and Shri Atal Bihari 
Vajpayee are wrong; on facts they are wrong. 

SHRI ATAL BIHARI VAJPAYEE: We 
are on a principle, not on facts. 

SHRI ARJUN ARORA: On facts you are 
wrong. 

SHRI BHUPESH GUPTA: If we are 
wrong, it is for you to look into the matter and 
then by mutual consultation it can be 
arranged, 

SHRI ARJUN ARORA: When Shri Sinha 
was elected a Member of that Committee, he 
was a member of the Congress Party. 

SHRI R. S. DOOGAR (West Bengal): If 
Shri Atal Bihari Vajpayee has Shri R* jendra 
Pratap Sinha in his mind, I would say that he 
has been in this Committee from the Congress 
quota. Therefore this question does not arise. 
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MR. CHAIRMAN: The question is : 
"That this House concurs in the re-

commendation of the Lok Sabha that the Rajya 
Sabha do appoint six members to the Joint 
Committee of the Houses on the Patents Bill, 
1965, in the vacancies caused by the 
retirement of Shri Arjun Arora, Shri T. 
Chengalvaro-yan, Shri R. S. Doogar, Shri 
Shyam Nan-dan Mishra, Shri M. R. Shervani 
and Shri Rajendra Pratap Sinha from the 
membership of the Rajya Sabha on the 2nd 
April, 1966 and resolves that the following 
members of the Rajya Sabha be appointed to 
the said Joint Committee, namely : 

1. Shri Arjun Arora. 
2. Shri T. Chengalvaroyan. 
3. Shri R. S. Doogar. 
4. Shri Shyam  Nandan Mishra. 
5. Shri M. R. Shervani. 
6. Shri Rajendra Pratap Sinha." 

The motion was adopted. 

MOTION RE APPOINTMENT OF 
MEMBERS TO THE JOINT COMMITTEE 

OF THE HOUSES ON THE DELHI 
ADMINISTRATION BILL,   1965 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
JAISUKHLAL HATHI): Sir, I move: 

That this House concurs in the re-
commendation of the Lok Sabha that the 
Rajya Sabha do appoint, two members to the 
Joint Committee of the Houses on the Delhi 
Administration Bill, 1965 in the vacancies 
caused by the retirement of Shri L. N. Mishra 
and Kumari Shanta Vasisht from the 
Membership of the Rajya Sabha on the 2nd 
April, 1966 and resolves that the following 
members of the Rajya Sabha be appointed to 
the said Joint Committee, namely : 

1. Shri L. N. Mishra. 
2. Kumari Shanta Vasisht. 

 

MR. CHAIRMAN: I have not yet put the 
motion before the House. 

 

SHRI P. N. SAPRU (Uttar Pradesh): On a 
point of order. I want your ruling on this 
question whether it is open to Mr. 
Raj Narain to refer to  .   .   . 

SHRI P. N. SAPRU: I know how to deal 
with him. I want to know whether it is open to 
Mr. Rajnarain to refer to two Members of this 
House as Ul Jalool.
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SHRI M. P. BHARGAVA (Uttar Pradesh): 

Mr Chairman, on a point ol order. No names can 
be proposed here . 

MR.  CHAIRMAN:  I know. 

SHRI M. P. BHARGAVA : . . . I want to 
raise the point of order that unless the consent of 
Mr. Vajpayee and Mr. Ganga Sharan Sinha has 
been taken, I will request you to rule out the 
names proposed by Mr. Rajnarain. 

MR. CHAIRMAN: If you let me do that. I am 
afraid the names cannot be proposed because 
you have not sent me any amendment. 
The question is: 

'That this House concurs in the re-
commendation of the Lok Sabha that the Rajya 
Sabha do appoint two members to the Joint 
Committee of the Houses on the Delhi 
Administration Bill, 1965 in the vacancies 
caused by the retirement of Shri L. N. Mishra 
and Kumari Shanta Vasisht from the 
membership    of    the 
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[Mr.  Chairman] Rajya Sabha  on  the  
2nd April,   1966 and resolves that the 
following members of the Rajya   Sabha   
be   appointed   to the said Joint Committee, 
namely : 

1. Shri  L.  N.  Mishra 
2. Kufnari Shanta Vasisht." 

The motion was adopted. 

MOTION    RE    APPOINTMENT       OF 
MEMBERS  TO    THE    JOINT    COM-
MITTEE OF THE   HOUSES   ON   THE 

JUDGES (INQUIRY) BILL, 1964 
THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
JAISUKHLAL HATHI): Sir, I beg  to move : 

"That this House concurs in the re-
commendation of the Lok Sabha that the 
Rajya Sabha do appoint three members to 
the Joint Committee of the Houses on the 
Judges (Inquiry) Bill, 1964 in the vacancies 
caused by the retirement of Shri Akbar Ali 
Khan, Shri G. S. Pathak and Shri K. K. 
Shah from the membership of the Rajya 
Sabha on the 2nd April, 1966 and resolves 
that the following members of the Rajya 
Sabha be appointed to the said Joint 
Committee, namely:— 

l..Shri Akbar Ali Khan 
2. Shri G. S. Pathak 
3. Shri K. K. Shah." 

The question was proposed. 
SHRI    BHUPESH    GUPTA       (West 

Bengal) : I am not opposing any thing but I 
will bring it to your notice that when Mr. 
Pathak was elected he was elected, I believe, 
as a private Member of the House OB the 
Committee, not by virtue of being a Minister. 
Sometimes the Minister goes on such Select 
Committees normally to preside over the 
meeting of the Committee. Now Mr. Pathak is 
the Law Minister and he comes in the other 
capacity. Earlier somebody else might have 
been there from the Government side to take 
charge of the work of that Committee. 
Therefore, we have duplicity here. I am not 
opposed to it. But let one be elected from the 
Government side not one from the Congress 
benches, rather than pat another Minister there.   
The purpose of the   Select   Com- 

mittee is to ensure that the representation of 
the Treasury Benches is reduced to the 
minimum. Generally when a Member goes 
away another Member is taken out of the 
private Members. Here this will be slightly 
altered by the fact that he is not a Minister 
because we are maintaining the status quo. 
The reason is this. He has become a Minister 
now and the Treasury representation has 
increased. Therefore, I do not think that it is 
very, very fair. The Home Minister is there, 
who will be looking after this kind of thing or 
the Law Minister is there. If he is Law 
Minister, let him come as Law Minister and 
take another private Member. I do not think 
the Congress Party or the Home Minister, Mr. 
Hathi, has been very well advised in altering a 
kind of convention that we have been 
following so far. 

SHRI B. K. P. SINHA    (Bihar) :   The 
contention raised by the hon'ble Member, Mr. 
Bhupesh Gupta, proceeds on some 
misunderstanding of the position. Under the 
normal rules, both of this House and of the 
Lok Sabha, no Minister can fit ex-officio in a 
Select Committee  .   .   . 

SHRI BHUPESH GUPTA : I agree. 

SHRI B. K. P. SINHA : And, therefore, if 
Ministers have to be on a Committee, they 
have to be elected by their respective Houses. 
Mr. Pathak is aa emiaent jurist. He is not 
being put there because he w the Law Minister 
but because he has bean associated with the 
administration of jus'tice for near about 40 
years. In the circumstances, if you replace Mr. 
Pathak by some other person, Mr. Pathak will 
not be able to sit on that Committee. Though 
Mr. Bhupesh Gupta makes a very alluring offer 
to us, for some of us would replace Mr. 
Pathak. But if Mr. Pathak is not elected, he 
would not be able to sit on that Committee. 
Therefore, I hope Mr. Bhupesh Gupta will 
withdraw his objection. 
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his own right. If he is not, he cannot do so but 
because he is not a member, there is no need 
that the membership which he was holding 
already till 2nd should be discarded. 

SHRI G. MURAHARI (Uttar Pradesh) : The 
Minister has only    . 

MR. CHAIRMAN: I have told you that when 
I am standing you should be in your seat. As a 
matter of fact in my simple-mindedness I 
thought that these were formal matters and 
therefore even at 1 O'clock I thought we cpuld 
dispose them of. We are discussing the composi-
tion of the Committee which is normally not 
done in this House. The composition is 
discussed outside the House and they generally 
come with some agreed suggestions. 

SHRI G. MURAHARI : There is no 
discussion  .  .  . 
MR. CHAIRMAN : The question is: 

"That this House concurs in the re-
commendation of the Lok Sabha that the Rajya 
Sabha do appoint three members to the Joint 
Committee of the Houses on the Judges (Inquiry) 
Bill, 1964 in the vacancies caused by the 
retirement of Shri Akbar Ali Khan, Shri G. S. 
Pathak and Shri K. K. Shah from the membership 
of the Rajya Sabha on the 2nd April, 1966 and 
resolves that the following members of the Rajya 
Sabha be appointed to the said Joint Committee, 
namely : 
Shri Akbar  Ali  Khan 
Shri G. S. Pathak 
Shri K. K. Shah." 
The motion was adopted. 

THE UNIVERSITY GRANTS COMMISSION   
(AMENDMENT)   BILL,   1966 

THE MINISTER OF EDUCATION (SHRI M. C. 
CHAGLA) : Sir, I move: 

"That leave be granted to introduce a Bill to amend 
the University Grants Commission Act,   1956." 

The question was put and the motion was adopted. 
SHRI M. C. CHAGLA : Sir, I introduce the Bill. 

SHRI JAISUKHLAL HATHI: Mr. Pathak 
was, as Mr. Bhupesh Gupta pointed out, a 
Private Member and not a Cabinet Minister but 
after he became a Cabinot Minister he 
continued to be on the Committee till the 2nd. 
I may say that when this Bill came—this is a 
very important Bill—his views were such 
which were not in conformity with the views 
of the Government and the majority of the 
Members wanted a change in the very theme 
of the Bill and after Mr. Pathak became a 
Minister, even then he held the same view and 
as a member, not as a Minister, although he 
was a Cabinet Member, he has been able to 
bring forth those views and help the 
Committee in a great way. If he is a member, 
he can sit in the Committee in 
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THE   TELEGRAPH   WIRES   (UNLAW-
FUL POSSESSION AMENDMENT BILL. 

1966 

THE MINISTER OF STATB IN THE 
MINISTRY OF TRANSPORT AND 
AVIATION (SHRI C. M. POONACHA): Sir, 
on behalf of Shri Satya Narayan Sinha, I 
move : 

"That leave be granted to introduce a Bill 
further to amend the Telegraph Wires 
(Unlawful Possession) Act, 1950." 

The question was proposed. 

 

SHRI B. K. P. SINHA (Bihar) : I want to 
say something, Sir. 

MR. CHAIRMAN :  I do not think it 
will be helpful. 

SHRI B. K. P. SINHA : I want only two 
minutes. May I respectfully request you to 
order the Secretariat to hand over a copy of 
the Rules of Procedure of this House to each 
Member who has been newly elected ? I also 
request that a short handout may be prepared 
dealing with the conventions of this House 
and that handout also should be made 
available to all the Members newly elected or 
the others, because the convention of this 
Parliament has been not to oppose any Bill at 
the introduction stage. 

SHRI ABID ALI (Maharashtra) : 
ordinarily. 

MR. CHAIRMAN: I have permitted him to 
say. He has a fundamental objection. He does 
not want Mr. Satya Narayan Sinha to be 
allowed to move any 
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Bill. At what stage could he have raised this 
fundamental objection 7 Therefore I allowed 
him. 

The question is: 
"That leave be granted to introduce a Bill 

further to amend the Telegraph Wires 
(Unlawful Possession) Act, 1950." 
The motion was adopted. 
SHRI C. M. POONACHA : Sir, I introduce 

the Bill. 
MR. CHAIRMAN : The House stands 

adjourned till 2.30. 
The House then adjourned for 

lunch at half-past one of the clock. 

The House reassembled after lunch at half-
past two of the clock, THE DEPUTY CHAIRMAN 
in the Chair. 

STATEMENT   BY   PRIME   MINISTER 
RE HER VISIT ABROAD 

THE DEPUTY CHAIRMAN : Madam 
Prime Minister. 

THE PRIME MINISTER (SHRIMATI 
INDIRA GANDHI) : Madam Deputy 
Chairman, as the House is aware, I paid an 
official visit to the United States from 28th 
March to 1st April in response to an invitation 
from President Johnson. On the way I broke 
journey at Paris, where I met President de 
Gaulle and Prime Minister Pompidou. On the 
return journey I met Prime Minister Wilson in 
the course of a brief stop-over in London. I 
also made a halt at Moscow, where I had 
discussions with Chairman Kosygin. 

In Paris I   was   received   with   much 
warmth and cordiality. President de Gaulle 
showed deep interest in our economic pro-
blems, and assured me of the earnest desire of 
the French Government and people to help us 
in dealing with them. In particular, the French 
Government is ready to help develop further 
cultural, scientific and technical co-operation 
between our two countries. A team of French 
technical experts is visiting India soon in 
pursuance of this objective. My talks with the 
French President revealed a full understanding 
of our position on various inter-nat;onal issues 
and a substantial area of agreement between 
France and India on M45RS/66-4 

many issues. I feel sure that my meeting with 
President de Gaulle will further strengthen the 
close and friendly relations between our two 
countries. Our President has already invited 
President de Gaulle. The House will recall that 
some time back (towards the end of last year) 
Shrmati Pandit personally conveyed the 
invitation from the President when she visited 
France as our special envoy. I hope President 
de Gaulle will find it convenient to visit our 
country. He will be a very welcome and 
honoured guest. 

Before coming to the ?v»in points of 
discussion with President Johnson and the 
impressions of my visit to the United States; I 
should like to take this opportunity to tell the 
House of the great warmth and graciowness of 
the hospitality and courtesy shown to me by 
President Johnson and the American people 
and to express my sincere thanks to them for 
it. I had full and Frank discussions with 
President Johnson and his colleagues, and the 
broad substance of our discussions is set out in 
the joint communique issued at the end of the 
visit A copy of the communique is placed on 
the Table of the House. I should perhaps 
mention briefly the general spirit in which our 
talks took place. In the fast changing world 
of^ today, such meetings are necessary even 
between friends who share many values in 
common. Our object was primarily to 
establish a close rapport and understanding, 
and not to exchange advice or favours. I 
believe that in this we succeeded in full 
measure—an outcome which owes much to 
the complete candour and mutual confidence 
with which we approached our task. The 
conversations ranged over a wide field. 

President Johnson expressed understanding 
and appreciation of our own massive efforts to 
raise the living standards of our people. He 
assured me of the deep interest of his Gov-
ernment in continuing to assist us in our 
efforts to promote such development, by 
playing its full part in the Consortium, which 
has existed for some years, to mobilise 
external support for our plans under the 
auspices of the World Bank. 

On our emergency needs for food, President 
Johnson sent an urgent message to the U. S. 
Congress immediately after our   discussions,    
seeking     Congressional 
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[Shrimati Indira Gandhi.] approval for 
generous additional supplies of foodgrains, 
cotton and other agricultural commodities. 
The message set our economic progress and 
current problems in perspective. I am sure the 
House would like to join; me in expressing 
our appreciation of its speedy passage through 
the U.S. Congress. During our talks on India's 
food problem, President Johnson likewise 
displayed a sympathetic understanding and 
appreciation of our efforts to help ourselves, 
of the promise of our plans for increasing 
agricultural production and of our 
programmes for  population  control. 

The President also announced the esta-
blishment of an Indo-U. S. Foundation to help 
develop new techniques in farm and factory, to 
advance science and to extend research 
facilities.   Such a proposal had in fact been 
under   consideration   for   quite I some time 
and was approved by Govern- I ment about a 
year ago.   The Foundation j will be 
administered in a manner consistent with the 
Government of India's educational plans and 
programmes and with a view to ' further the 
national interest and the health of the economy. 

As the House is aware, we view external i 
assistance only as a means of supplement- j ing 
our own efforts and as an aid towards achieving 
self-reliance in the shortest pos- ! sible time.    
In the course   of    our   talks President Johnson 
repeatedly stated    that the United States views 
its assistance to us in the same spirit of 
promoting   self-help and early self-reliance on 
our part without interfering with our policies or 
plans. 

There was reference to India's relations with 
Pakistan during the talks. I reiterated India's 
desire to promote the friendliest of relations 
with Pakistan in keeping with the Tashkent 
spirit, despite the difficulties created. We 
agreed that the peaceful processes set in 
motion by the Tashkent Declaration should be 
continued. President Johnson expressed his 
strong support for the Tashkent Declaration 
and his desire that there should be friendship 
between India and Pakistan. Reference was 
also made to the threat posed to India's 
security by China's aggressive designs and 
postures. Apart from re-affirming our 
determination to defend our freedom and 
territorial integrity against any threat, from 
whatever quarter it may come, I emphasised 
the fact that the long-range challenge of China 

is as much political or economic as military. I 
also explained that India's gigantic effort to 
attain the goal of democratic socialism and of 
achievements in the field of development, in 
conditions of stability, was itself a notable 
contribution to peace. 

The situation in Viet Nam was briefly 
discussed. I reiterated India's continuing desire 
to see a just and peaceful solution of this 
problem. 

I have extended an invitation to president 
and Mrs. Johnson to visit India, and the 
President has expressed the hope that it would 
be possible for him to visit our country again. 

In New York I had a useful meeting with 
Secretary-General U Thant at the United 
Nations and took this opportunity to address 
the Afro-Asian group. 

Besides the discussions which I had with 
President Johnson and his colleagues, I had 
occasion during my stay in the United States 
to meet and share my thoughts with a large 
number of distinguished American citizens in 
the course of various public engagements. I 
reiterated our stand on Kashmir and its wider 
implications. These contacts have, I think, 
helped promote a better understanding of our 
views by th« American people. 

On my way back from the United States I 
had a meeting with Prime Minister Wilson in 
London. Our talks covered many subjects and 
were held in a friendly atmosphere. They have 
resulted in a better understanding of India's 
position. Mr. Wilson expressed the British 
Government's readiness to join other countries 
in giving urgent consideration to immediate 
steps for providing further economic assis-
tance to India as soon as possible. I have 
invited Mr. Wilson to visit India, and he has 
accepted the invitation. 

In Moscow I had a valuable exchange of 
views with Chairman Kosygin,' in the course 
of which we reviewed the international scene 
and, in particular, the developments following 
the signing of the Tashkent Declaration. As 
the House is aware, Indo-Soviet co-operation 
in the economic and other fields has grown 
steadily during the past many years. A number 
of projects are currently under execution with 
Soviet assistance, and the Bokaro steel plant 
has been added to the list    very    recently.   
The   Soviet    Union 
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continues to take a friendly and sympathetic 
interest in our Fourth Plan, and during otir 
talks in Moscow we agreed that the 
preliminary discussions, which we have 
already had in this regard, will be expedi-
tiously pursued. 

Chairman and Mrs. Kosygin have agreed to 
visit India later this year. This will give us yet 
another opportunity to strengthen the bonds of 
friendship and goodwill between our two 
countries. 

I was reluctant to be away from India even 
for a brief period when Parliament is in 
session and at a time when we have many 
pressing problems to tackle at home. But as 
the House will appreciate, des*pite the 
urgency of our tasks and the underlying 
friendship of other nations towards us, it is 
necessary to develop contacts at the personal 
level from time to time with the leaders of 
countries with which we have established 
strong ties of cooperation and understanding. I 
have every hope that my discussions during 
this visit abroad will advance the cause of 
friendship and cooperation not only between 
our respective countries but also in the wider 
comity of nations. 

Madam Deputy Chairman, throughout my 
ten-day visit, I found an abundance of 
friendship and goodwill for India and a 
growing understanding of the significance of 
India's foreign policy and of its developmental 
efforts. We can derive satisfaction and 
strength from these manifestations of 
friendship. But we must never forget that there 
is no substitute for hard and determined effort 
and sacrifice on the part of the Indian people. 
The nations of the world are watching the 
Indian experiment and they will respect us and 
be willing to assist us only in the measure of 
our own effort and sense of dedication. This is 
the task to which we must now, as before, 
address ourselves, with faith and confidence in 
the capacity of our people to shape the destiny 
of India. 

Thank you. Madam. 
SHRI DAHYABHAI V. PATEL (Gujarat) : 

Madam Deputy Chairman, In so far as the 
matter of goodwill is concerned, the visit of 
the Prime Minister can be considered a 
successful visit. I am sure her personal charm 
and   manners    have 

contributed considerably to the bringing back 
of some of the lost goodwill. But may I ask the 
Prime Minister what it means in concrete terms 
? It seems that the Prime Minister did not talk 
business with the President of the United States 
of America. I think the country will be 
disappointed to learn that the Prime Minister 
did not even go prepared to talk business with 
the President of the United States. I think the 
opportunity has been sadly missed. She herself 
admitted in her statement that there is abundant 
goodwill in the U.S.A. Perhaps it would be 
there also in England in spite of the little 
misunderstanding that might have cropped up 
during the last few months. But if she had not 
gone fully prepared and if a team of officers is 
to go later on, what is going to happen in the 
meantime 7 We still continue to be short of 
food. Our foreign exchange crisis still remains 
to bo met. In these circumstances can we con-
sider the visit was so successful ? It seems that 
the President of the United States has passed 
the buck to the World Bank. And the World 
Bank is also thinking about it. There is not that 
easy flow of money which used to be there 
some time back, for which we have to thank 
only ourselves—we cannot blame the World 
Bank—and the way in which we have used the 
aid that had been coming freely. 

THE DEPUTY CHAIRMAN: What is the 
point to be clarified ? What actually do you 
want the Prime   Minister    to 
clarify. 

SHRI    DAHYABHAI    V.       PATEL: 
Madam, I am trying to put before the House 
what I surmise is the result of the Prime 
Minister's visit and I would like to be 
corrected if I am wrong and if my surmise is 
not correct. Is it correct that the President of 
the U.S.A. has passed the buck on to the 
World Bank instead of dealing with it ? And is 
it a fact that the Prime Minister did not go 
prepared to talk business with him and 
therefore a team of officers is to follow from 
here ? What is the concrete achievement of the 
Prime Minister's visit? That is what I would 
like to ask first. 

SHRIMATI       INDIRA       GANDHI . 
Madam, it is not a fact that I did not go I   
prepared.    We did have business talks. 
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SHRI DAHYABHAI V. PATEL: Then I 
would ask what is the result of those business 
talks ? 

SHRI MULKA GOVINDA REDDY 
(Mysore) : Madam, I would like to seek 
clarification from the Prime Minister on this 
point. From the statement it appears the Prime 
Minister discussed lndo-Pakistan relations 
with the President of America. I would like to 
know whether she brought to the no.ice of the 
President that the friendship between China 
and Pakistan is growing and that until and 
unless the wa--pacts that America has with 
Pakistan are abrogated and the supplies of 
military* aid to Pakistan are done away with, 
the siiuation in the sub-continent may again be 
threatened and peace may be endangered 7 I 
would like to know whether this point of view 
was pressed and if so, what was the reaction. 

SHRIMATI       INDIRA       GANDHI : 
Our point of view was put before the 
President and at various forums. The President 
himself is very well aware of the dangers of 
Pakistan's growing friendship with China. 

 

 
SHRI BHUPESH GUPTA (Wert Bengal) : 

It is very difficult to ask for clarifications. 
Anyhow ... 

SHRI ARJUN ARORA (Uttar Pradesh) : 
Then don't attempt the difficult. 

SHRI BHUPESH GUPTA : When the 
Swatantra Party agrees here then it is difficult 
for me even to ask clarification. 

May I know, while pointing    out    the 
various    dangers    did    the    hon.    Prime 
Minister point    out   the   danger   created by the 
U.S. aggression in   Asia   especially the     war     
in       Vietnam       which      is threatening peace 
in this region of Asia? If so, if she did point it 
out, what was the reaction of the U.S.  authorities 
and whether she demanded that this aggression 
should    stop ?    That    is    number    one. 
Secondly, I would like to know something more  
clearly   about  this  Foundation.    It is not at all 
clear.   But one thing good she has done.    She 
said that it was done one year ago.    Was she 
under the obligation that she must also ditto and 
sign on  the dotted line ?    Or was there any 
discussion that it should be annulled, because 
this Foundation, this Indo-American Educatinoal   
Foundation,   seems   to   be a preposterous 
adventure.    Then    I    would also like to know   
something   about    this economic aid. We are 
told now the World Bank will come into the 
picture and my friend here said she was not 
dealing with the business part  of it.    I think  it  
was very great business, but on the wrong side. 
She was very well prepared I must say, Madam  
Deputy  Chairman.    Her  advisers had  prepared  
her   very well and   that is why now according to 
the American line things have gone from    the   
President   at Capital Hill to the President of the 
USA in the World Bank. I would like to know 
whether    in    this    connection    the    Prime 
Minister pointed out that it was absolutely a 
breach of faith when in the autumn 
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of last year the United States of America 
unilaterally suspended, and goaded others to 
suspend the promised aid for the last year of 
the Third Five Year Plan ? If «o what was the 
reaction ? And finally 1 would also like to 
know from the Prime Minister whether a 
categorical statement was made to President 
Johnson that any continuance of military arms 
aid to Pakistan under the U.S.A. Pakistan war-
pact of 1954 would be regarded or would be 
considered something in the nature of— 1 put 
it mildly—an unfriendly act, and would not be 
conducive to the promotion of good relations 
and so on. 

Then as far as Prima Minister Wilson is 
concerned, nobody bothers about Wilson 
nowadays. And as for President de Gaulle    
.... 

THE DEPUTY CHAIRMAN: Now you 
have made three points. Don't you want them 
to be answered before you go on to the next ? 

SHRI BHUPESH GUPTA: About the 
United States of America there were three 
points. Now about President de Gaulle. Now 
it is very difficult for mortals like us to 
understand .  .  . 

SHRI   ATAL   BIHARI   VAJPAYEE: 
Say something about Soviet Russia. 

SHRI BHUPBSH GUPTA: I am coming to 
that. Now, she arrived at an understanding 
with President de Gaulle and also with 
President Johnson when the two are openly 
quarrelling. I do not know what magic touch 
brought about that wonderful understanding. 

Now my friend here wanted me to refer to 
Chairman Kosygin, Chairman of the Council 
of Ministers. It seems she discussed the 
Tashkent Declaration with him, and I should 
like to know if she asked—why she should 
ask I do not know—how he liked all that thing 
that was done in the United States of America. 

SHRIMATI INDIRA GANDHI : There are 
so many questions. Madam. The first is about 
the Indo-American Foundation. Perhaps hon. 
Members are aware that the money for this is 
already here. It is PL 480 money which is in 
India some of which up till now used to be re-
loaned to the Government   of   India    for 

Plan investment. Some very small proportion, 
five per cent., is kept for the so-called Cooley 
Fund from which private investment with 
American collaboration Is supported and the 
balance of 15 per cent has been reserved for 
U.S. Government use in India. Up till now this 
was entirely in the discretion of the 
Americana. This Foundation brings, if I may 
put it that way, a little discipline into it and, as 
I have said, the programmes which will be 
financed through this Foundation will be 
within the Framework of our Plan and our 
own priorities. All investments will be made 
in Government of India bonds. Now 1 think 
this is a better way of using the money than 
has been the case up till now. 

About Vietnam, naturally one cannol agree 
on every point with everybody and different 
nations do have different points of view. They 
appreciate India's stand in this respect. 

SHRI  BHUPESH  GUPTA:    Did you 
appreciate the American stand 7 

THE DEPUTY CHAIRMAN : Pleasfc let 
the Prime Minister give her full answer. 

SHRIMATI INDIRA GANDHI: What I 
said was that I appreciated President 
Johnson's desire to have peace there and he 
had made an effort for It. 

SHRI A. P. CHATTERJEE (West Bengal) 
: Peace of napalm bombs, peace of explosives 
? 

SHRIMATI INDIRA GANDHI: Peace of 
stopping bombing and beyond that too; I 
mean full peace. 

As far as arms aid to Pakistan is concerned, 
naturally this was mentioned. What they will 
do and how they will look into this matter is 
their own concern. We can only put forward 
our own point of view with regard to these 
matters. 

SHRI A. P, CHATTERJEE: What was 
their point  of view ? 

SHRIMATI       INDIRA       GANDHI: 
I  think their point of view is  known to hon. 
Members. 

Now about the question of World Bank. 
Here firstly  nothing has been postponed. 
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[Shrimati Indira Gandhi] The food aid to 
India messago has already passed through the 
Congress. As far as economic aid is 
concerned, the consortium has already held a 
meeting and other meeting will be held soon. 
Naturally this has to be now discussed in the 
perspective of our Fourth Plan and those 
details can only be gone into by experts from 
both sides, not only from my tide but even 
from the American side. It is not for President 
Johnson to discuss the points but for his 
experts. And routing the aid through the World 
Bank enables the aid-giving countries to 
muster the support of their people and their 
legislatures for it and thus they find it easier to 
go through with their different proposals if the 
people know that these proposals are endorsed 
by the World Bank. And I do not think it 
harms our own interests in any way. 

THE DEPUTY CHAIRMAN : Shrimati 
Shakuntala Paranjpye. 

SHRI A. P. CHATTERJEE : Madam on a 
point of clarification .   .   . 

THE DEPUTY CHAIRMAN : I have 
called an hon. Member already. 

SHRIMATI SHAKUNTALA PARANJ-
PYE (Nominated) : I would like to ask the 
Prime Minister, Madam Deputy Chairman 
whether, when she met Chairman Kosygin—
of course they must have discussed 
Tashkent—she tried to find out what he 
thought about Pakistan's attitude towards the 
Tashkent Agreement and whether Chairman 
Kosygin was satisfied that Pakistan on her 
side was also carrying it out to the letter. 

SHRIMATI       INDIRA        GANDHI: 
Naturally, Madam, people were rathtr dis-
turbed at the speeches, rather provocative 
speeches, which have been delivered in 
Pakistan recently on this question but they did 
all feel that India should show patience and 
that we on our part should try not 4o act in the 
same way but to see if it is possible  to 
implement the Declaration. 
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[Shri G. Ramachandran.] a clarification, but 
minor speeches have already been made. I 
would suggest it this way to the Prime 
Minister. Is she clear in her mind, in the most 
convincing manner, that the vast majority of 
public opinion in this country and the majority 
of opinion in both Houses of Parliament think 
mat her visit has been a tremendous success? 

SHRI   BHUPESH   GUPTA:    Is   she 
conscious that she has failed   in   certain vital 
aspects ? 

SHRI A. P. CHATTERJEE: Madam, the 
Prime Minister has told us just now that she had 
asked for a peaceful solution, while she had her 
talks with President Johnson. Now, may I ask 
her this question first? As the Chairman of the 
Intern*-tional Control Commission, India has a 
duty to do by Vietnam. Did she tell point blank 
President Johnson that unless the big American 
imperialist forces are with- 1 drawn from 
Vietnam, there would not be any peaceful 
solution to Vietnam and that is the only way of 
a peaceful solution? j Did she tell her that firmly 
and point j blank to President Johnson and also 
to Premier Wilson of England ? That is the first 
question which I think the Prime Minister will 
kindly clarify. The second question which I 
shall put to her is this. As far as her visit to 
foreign countries Is concerned, reports say 
that—we really honour the Prime Minister—the 
present Prime Minister has torn the much vaunted 
policy of non-alignment to shreds    .    . 

HON. MEMBERS : No, no. 
SHRI A. P. CHATTERJEE:  ... and 

that report is strengthened by the fact that the 
Prime Minister did not stop over at Cairo. 
What explanation the Prime Minister has in 
not stopping over at Cairo, in not 
strengthening and consolidating the friendly 
ties that we have had so long with Egypt ? That 
is the second question which 1 would like the 
Prime Minister to answer if she can. The third 
question, which I shall ask the Prime Minister 
to clarify, is that we know that under PL-480 
crores of rupees are being amassed by the 
Americans here in India and, of course, some 
part of it will now, it appears, be diverted to 
the Indo-US Foundation, which, to our mind, 
will merely be a machinery for capitalist 
brainwashing  of  Indian  youth.    Did  the 

Prime Minister put this clearly to President 
Johnson, that as (far as the PL-480 funds are 
concerned the funds will not be utilised by the 
American Central Intelligence Agency, as 
they have done in Indonesia and also in 
Vietnam 7 Has she got an assurance from 
President Johnson that no such thing will be 
done with these funds on Indian soil ? These 
are tbe three points which the Prime Minister 
will kindly answer. 

{Interruptions) SHRIMATI       
INDIRA       GANDHI: 

Madam, what I said was that India would be 
glad to find a peaceful solution to Vietnam. I 
did not say that India had such * solution. I 
think it is possible to get around a table and 
discuss these matters. I think if we or anybody 
could be instruments! in arranging such a 
meeting, on the, basis of the Geneva 
Agreement, it could lead to peace in Vietnam. 

SHRI A. P. CHATTERJEE : Did you 
support the presence of Americana in Vietnam 
? 

SHRIMATI INDIRA GANDHI: As regards 
my stop-over in Cairo, I would certainly have 
done so with great pleasure. Only it was not on 
the way. When the route was planned, I was 
going by Air-India and we had decided to 
return via Moscow. You cannot do both Cairo 
and Moscow on the same trip. I do not think. 
Madam, that I can reply to the third question, 
which has been asked here. 

SHRI M. S. GURUPADA SWAMY 
(Mysore) : Madam Deputy Chairman, I would 
like to know from the hon. Prime Minister 
whether, as a result of her visit, the iciness in 
the relationship which we had with the 
Americans till the recent past was defreezed ? 
Secondly, may I know whether it is a fact that 
the Indo-American friendship and ties have 
been greatly strengthened ? Thirdly, may I 
know whether the Indo-Soviet friendship has 
been very much stabilised and whether she 
would look at this visit as a starting point for 
growing relations with all these countries, 
which will pave the way for greater and better-
understanding ? 

SHRIMATI        INDIRA        GANDHI: 
That is so. 

THE DEPUTY CHAIRMAN: We go to the 
next item. 
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THE MERCHANT SHIPPING (AMEND-
MENT) BILL, 1965 

THE MINISTER OF STATB IN THE 
MINISTRY OF TRANSPORT AND 
AVIATION (SHRI C. M. POONACHA) : 
Madam, I beg to move: 

"That the Bill further to amend the 
Merchant Shipping Act, 1958, be taken into 
consideration." 

Madam, the Merchant Shipping Act, 1958 
prescribes certain minimum standards which 
merchant ships should comply with in the 
interest of safety of life and property at sea. 
These provisions are based on the 
International Convention for the Safety of 
Life at Sea, 1948, which was ratified by India 
in 1954. This Convention requ.res cargo ships 
of 1600 tons gross to liave radio telegraphy 
installation on board the ship. Both cargo and 
passenger ships are also required to maintain 
certain life saving and fire fighting appliances 
which should be open to inpection by the con-
cerned Government authorities. Passenger 
vessels are- required further to comply with 
additional measures relating to structural 
safety,  stability,  safety of navigation,  etc. 

The 1948 Convention was considered at the 
4th International Conference on Safety of 
L>fe at Sea in London in 1960 under the aegis 
of Inter-Governmental Maritime Consultative 
Organisation, one of the Specialised Agencies 
of the United Nations. The working of the 
1948 Convention was reviewed and it was 
modified in the light of the experience gained 
and it was decided to repake the old 
Convention by a new Convention of 1960. 
The provisions of the new Convention would 
necessitate a number of amendments to the 
Merchant Shipping Act, 1958. As the Indian 
ships were facing difficulties in having their 
Safety Convention Certificates renewed in the 
countries which have accepted the In-
ternational Convention for the Safety of Life 
at Sea. 1960, India has deposited the 
instrument of acceptance of the above 
Convention with effect from the 28th 
February, 1966, after consultation with the 
Ministry of Law. The Convention will come 
into force for India with effect from the 28th 
May, 1966, three months after the date of 
acceptance. 

But, as stated earlier, it is necessary to 
amend the Merchant Shipping Act to provide 
for the various changes brought about by the 
new Convention of 1960. The present Bill has 
been introduced to effect these amendments. 

Some of the more important requirements 
of the 1960 Convention are briefly as follows: 

(1) Under the 1960 Convention, th« scope 
of survey of cargo ships has been extended to 
cover the survey of hull, machinery and other 
equipment of cargo ships. Further, all cargo 
ships of orer 500 tons gross will be required to 
carry in addition to the existing certificates a 
sa'fety construction certificate issued by or 
under the authority of a contracting 
Government. It is, therefore, necessary to 
make suitable provisions in the Act for survey 
of cargo ships and for the issue of safety 
construction certificates to cargo ships. 

(2) In contrast to the 1J48 Convention, the 
1960 Convention requires that every ship 
must carry on board sufficient data to enable 
the master, by rapid and simple processes, to 
obtain accurate guidance as to the stability of 
a ship under varying; conditions of service. 

(3) The most important deviation nude by 
the 1960 Convention in regard to lif»-saving 
appliances relates to the removal of the 
restriction imposed by the 1948 Convention 
on the use of inflatable and other raits which 
depend on air for their bouyancy. Inflatable 
life-rafts as well as rigid life-rafts as an 
alternative are now acceptable, provided these 
comply with certain conditions. 

(4) Under the 1948 Convention, cargo 
ships below 500 tons gross were not required 
to be fitted with radio installations but under 
the I960 Convention even cargo ships of less 
than 500 but not less than 300 tons gross are 
required to be fitted with such installations. 

(5) The 1960 Convention contain a 
number of new requirements relating to the 
carriage of grain in ships. Emphasis is laid on 
the need for giving trimming and on the 
fundamental importance of preserving the 
stability of the ship. Duly approved grain-
loading plans are required to b» carried on 
board by ships carrying    grain 
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(Shri C. M. Poonacha.J 
and such plans are required to be accepted by 
the other contracting Government M evidence 
of compliance with the requirements of the 
Convention. 

(6) The  1960 Convention     contains a I 
number of new regulations relating to the 
classification, packing, labelling documentation 
and stowage of dangerous goods oa board ships. 

(7) The 1948 Convention does not contain 
any special provisions relating to nuclear 
ships. Having regard to the new problems in 
the field of safety owing to the advent of 
nuclear power as one of the means of 
propulsion for merchant ships, and having 
regard to the hazards inherent in the nuclear 
ships, it is necessary to hav« special provisions 
relating to nuclear ships. The 1960 Convention 
contains a special Chapter for this purpose. A 
number of requirements are provided for in 
this Chapter for the purpose of ensuring that 
nuclear ships do not become a source of 
danger to life, not only at sea but also at ports 
and other places and that such ships do not 
become a source of contamination ■of food 
and water resources. 

With these words, Madam, I move that ihe 
Bill may be taken up for consideration. 

The question  was proposed. 

SHRI DAHYABHAI V. PATEL: (Gujarat): 
Madam, a measure of this type would 
normally be welcomed. Perhaps ihe time at 
our disposal today at least may not be enough 
if we aTe to go into all that this Bill proposes 
to do. This Bill is being introduced here in the 
Rajya Sabha on the last day, the last afternoon, 
and I do not know whether we would be able 
to do justice to it. In fact the measure is 
belated. I would not like to obstruct the 
passing of a measure which is so necessary, 
but normally one would have liked the 
Government to have taken a measure like this 
to a Select Committee where the matter could 
have been gone into with a little more detail 
where the views of various interests 
concerned, particularly Indian shipping, as to 
how shipping is carried on outside could have 
been ascertained and we would have been able 
to go into more detail. 

I have listened carefully to what the hon. 
Minister said about the International 
Conventions at Sea, and how the 1948 
Convention had to be modified in I960 with 
the passing of time and with the developments 
that were taking place. Our increasing fleet 
also must take note of the safety measures. 
The safety constnsctian certificates, the 
stability data, the fife-saving appliances, all 
these are very necessary and much more so the 
last point which tke Minister touched, the 
coming of nuclear ships and the danger that 
they carry with them wherever they go. 

I have, however, certain doubts, Madam. 
Under this measure it is going to be com-
pulsory for a vessel of 300 tons instead of the 
present rule of 500 tons to carry a radio 
equipment. I am wondering why this should 
not be ever lowered further. The radio all over 
the world and broadcasting have become like a 
toy. It is only in this country that we are so 
backward in this matter. We will not took at 
the example of Japan where by the deve-
lopment of radio communication they have so 
modified their method of life—their im-
provement, their fighting against disease, their 
fishing and their fleet. Why will w© not learn 
from them ? We have a large coastline. It is 
true that we have a very small fleet, 
particularly the merchant fle*t is very 
inadequate. We have still a large number of 
wooden vessels plying; in spite of what 
Government is trying to do to help them, 
perhaps the help is not adequate, perhaps the 
cost is too high to convert these into 
mechanically propelled vessels. We have a 
dearth of coast-going vessels. Under these 
circumstances there measures should need a 
more careful consideration. And while 
imposing these obligations on the shipping 
companies, one would like to consider 
whether it is making things for the shipping 
companies more difficult. Tbey are already 
functioning under certain difficulties. And is it 
going to make things more difficult for the 
shipping companies? I am all for the safety of 
the passengers and the safety of the crew. But 
when there are difficulties for the shipping 
companies, they need to be considered 
because we want an increase in the fleet. Our 
fleet is so very small. Our Government has 
tried to help shipping in a certain way at least. 
We feel proud in saying that we have got 
certain old, established companies 
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like the Scindias. The Prime Minister paid a 
compliment to the Scindia Steam Navigation 
Company a couple of days ago when we 
celebrated the National Shipping Day. It was a 
very well deserved compliment. 

SHRI AWADHESHWAR PRASAD 
SFNHA (Bihar): A premier firm. 

SHRI DAHYABHAI V. PATEL: The 
pioneer of the company was Mr. Narotham 
Morarji. And we had Seth Walchand 
Hirachand. They and those in charge fought 
the vested interests when people wanted them 
to sell out, when all sorts of pressures were 
brought upon them by the British vested 
interests to sell out. It is a matter of great 
credit—and this country should be proud of 
them—that they stood up against all those 
pressures and continued to run the company. 
But are we doing enough to help them ? That 
is the point. And where we are helping them, 
are we doing the right thing? We had a discus-
sion in this House about a certain company. 
Now, I would like the Government 1O take a 
proper view. When we are having a Bill like 
this, is it not desirable for Government to make 
provisions in this Bill about certain matters 
like this? All sorts of allegations have been 
made. I hope that the Government is going 
about the matter of enquiring into them more 
seriously than they seemed to be going about, 
from the manner in which the Minister replied 
to the half-an-hour discussion that day. It has 
also to be remembered, Madam, that the half-
an-hour discussion came before this House in 
the month of March. This matter was raised 
before the Shipping Board in August and the 
Minister then promised an enquiry. Are we 
serious about it? If this is the way we are going 
about doing things, how can the shipping 
companies have large operations outside this 
country? Of course, compared to their size, 
what is done by these companies abroad is 
something phenomenal, fantastic. We have no 
idea of how they operate. But even the 
shipping companies that are in India, which 
are flying the Indian flag, have made a large 
number of manipulations or business 
transactions outside this country. Do we know 
of them 7 My charge is that we have not 
known them or my charge is that we are 
shutting our eyes to some of these things. I 
criticised the affairs of a company, the Jayanti 
Shipping Company, on sufficiently 

strong grounds and reasons. But the 
Government has not been able to advance 
sufficiently strong reasons for delaying the 
enquiry into this matter up to this time. What 
has happened outside, how much business has 
been done outside, whether the foreign 
exchange has been canoed, whether the ships 
of the company were useful to this country at 
the time of dire need when Pakistani 
iiggression came to transport the essential 
requirements, whether they are at all useful to 
us to transport our foodgrains which we need 
so much—on these points the Ministers are 
silent. Oniy yesterday, I think, there was a 
question about provident fund deductions, and 
the Minister, Shri Bhagat, was here. He 
avoided the answer. I asked point blank what 
action does Government take when employers 
refuse to invest provident funds in proper 
securities? The Minister said that he would 
take action. I wanted to know whether they 
had taken action in the case of the layanti 
Shipping Company. The Minister avoided my 
question. He did not answer it. Then there is 
the question of employees' income-tax 
deductions being misappropriated and the 
Government shut their eyes to misappro-
priation. And I am surprised at the blatant 
manner in which the Minister—I am sorry, he 
is absent from the House now—answered the 
question that yesterday we received a cheque 
transferred from London or some other place 
for Rs. 9 lakhs from that company. The 
country's money, the income-tax. must be 
credited to the exchequer. It is the country's 
money that he has misappropriated, which be 
was usini? so many times. And only wben this 
matter was brought to the attention of the 
Government repeatedly and if I may say so, it 
was only when I persisted and I drew the 
attention of the Home Minister, the Minister of 
Shipping and everyone else and when at least 
a little pressure was put, that this money was 
put back. Have you provided anything in this 
Bill to safeguard against such things ? 

Madam, we are on the threshold of building 
up a merchantile fleet and if such things 
happen, when we are taking up a measure of 
this type, would Government not be well 
advised to take note of such things when they 
do happen in this country ? If they do not 
happen, it is a different matter. 

Madam, this brings me on to the point that I 
was going to develop further. It was 
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[Shri Dahyabhai V, Patel.] 
only incidentally that I was mentioning about 
the Jayanti Shipping Company. There is a large 
amount of trade carried on in the world by a 
kind of shipping, called tramp shipping. It is a 
very profitable shipping business. I know about 
it from friends abroad and in India also, though 
we have very little of it in India. What is our 
Government doing about tramp shipping? We 
know something of the conference lines. There 
are representatives there from all over the 
world. There are companies flying a certain flag 
of a certain country and they enter into a 
conference ;md they charge a certain rate. There 
are i certain companies or certain ships which 
are not part of their conference and they are on 
their own, more or less; they are free-lances. 
Therefore they arc called tramps. They have 
single ships or perhaps two or three belonging 
to others. But they serve a very useful purpose. 
Madam, I won't name the company. About 10 
or 12 years ago, I happened to be in the USA 
for a few months. I met a few friends and one of 
them explained this to me because he was very 
much involved or interested in it. He said that 
he knew of a company that manipulated ships 
that did not belong to the conference lines. They 
would take large stocks of material from the 
USA. Their ships would be moving about in the 
Mediterranean and by wireless they would be 
informed—this is needed for this place; so 
unload. And they got the best price for those 
goods. Now, this sort of things also is a 
legitimate business in shipping. It is not a 
dishonest business. There is nothing under-hand 
about it. It is a legitimate shipping business 
which shipping companies can do. When we are 
short of shipping, perhaps it is too early to think 
about it, yet in the little sphere of influence that 
we are trying build up, would not Government 
encourage ships to do something like that ? Has 
there been any provision in this Bill to 
encourage such shipping companies ? I do not 
see anything here. Therefore I ask the Minister 
to consider it. 

As regard* this measure, there is nothing 
that we have to say against it except one thing 
It is becoming a tendency on the part of some 
of our ships to employ particularly more and 
more of foreign crew. Is it not necessary in the 
interests of Indian  shipping  that  more  and  
more of 

Indian personnel, particularly the superior 
personnel, should be employed. If they are not 
available, it is not at all difficult to get them 
trained. Just as we send people out for training, 
just as we send our technicians out, just as we 
send our students, just as we send our young 
men to learn the techniques of steel mill opera-
tion, perhaps we could send some of our young 
men to study and learn how these ships work, 
with the help of friendly countries. We can get 
some of them to work on these ships as aides 
to captains and enable them to learn how they 
manage their big ships so that they can come 
back and help our Indian companies to manage 
their ships. This will be one way of putting a 
check on certain malpractices and tendencies 
which seem to be growing in this country. I 
dare say the hon. Minister will agree with me 
that our workers right down from the Khalasis 
and Laskars rising up to the Captain are 
partriots. We could rely upon them and we 
should encourage them so that they would 
always act in the interest of the country. If 
certain irregularities are committed, who is 
going to inform the Minister when he orders an 
enquiry. It is only such people who will give 
the correct information. Qtherwis* where is he 
going to get it from. Therefore, I would like 
the Minister to have a second thought on that 
part of the Bill and see if some of these 
deficiencies could not be made up. I am all in 
support of what the Minister is trying to do for 
the safety of the passengers, for the safety of 
the ship and for going in for international 
conventions in this respect.    Thank you. 

THE DEPUTY CHAIRMAN : No one else? 
SHRI LOKANATH MISRA (Orissa) r 

Madam, there is no one else and there is-no 
quorum.   Let us adjourn. 

THE DEPUTY CHAIRMAN: We will 
ring up the bell and then see. Meanwhile the 
Minister can begin. 

(Quorum bell rings) 
SHRI C. M. POONACHA : Madam Deputy 

Chairman, when I was seeking for the detailed 
consideration of this Bill by this House, I was 
explaining that the scope of this amending Bill 
is limited to the extent of changing the 
existing Merchant Shipping Act to provide for 
the recommendations of the 1960 Convention.    
As I 
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was explaining earlier, Madam, the 1960 
Convention provides for certain type of 
changes for safety of life at sea, and to that 
extent only this amending Bill is brought 
before this House for its consideration to 
incorporate the 1960 Convention in the 
Merchant Shipping Act of ours. Barring that, 
there is no proposal at the moment before the 
Government to bring in an amending Bill or 
bring amendments to the various other clauses 
relating to matters which my hon. friend, Shri 
Dahyabhai Patel, has raised. This has to be 
done because by the 28th May, 1966 this 
amendment to our Merchant Shipping Act will 
have to be made so much so not only the 
vessels that are registered here, but all those 
plying within our coastline and the territorial 
waters would come under the provisions of 
1960 Convention. In the international field also 
our vessels wherever they touch the other 
countries, which are also members to this 
Convention, should receive the same benefits 
and advantages under the provisions of the 
1960 Convention. Otherwise our own ships 
would meet certain kinds of difficulties when 
they call at international ports. Therefore, the 
purpose of this Bill, at the moment, is to see 
that the 1960 Convention is brought under the 
scope of this enactment of outs, that is, the 
Indian Merchant Shipping Act, so that we 
would be entitled, so far as the international 
practices and standards are concerned, to what 
has been decided by the 1960 Convention. 
Secondly, we would have the freedom, the 
benefit, the advantages and the facilities that 
can be normally expected and anticipated by 
members who are a party to this Convention. 
The references, in particular, are to certain 
types of safety measures only. 

My hon. friend, Mr. Dahyabhai Patel, raised 
the point as to whether ships below 300 gross 
tonnage hare been brought under this safety 
measure provisions. So far as cargo vessels are 
concerned, at present certain safety appliances 
are required for vessels over 1600 gross 
tonnage. But now under the revised changes. 
After the 1960 Convention, not only (hat limit 
is reduced but every vessel which has a 
capacity of more than 500 tonnes will have to 
necessarily have a radio telegraphy system 
installed. This is a must now, Other vessels 
which are between 300 tonnes and 500 tonnes,  
are now   required   to   instal 

either a radio telegraphy or a radio telephone 
system. Hon'ble Members would be aware of 
the fact that due to the present 1948 
Convention provisions, cargo vessels of 
smaller capacity are not required to instal such 
apparatus. Therefore, when cautions and 
signals were givin in respect of cyclone or bad 
weather and messages connected with that, our 
vessels were not able to receive such cautions. 
On the floor of this House it has' been raised 
several times as to why so many ships 8nd so 
many lives have been lost and several 
calamities have occurred all along the coast 
and on the high seas to the Indian ehips. It is 
for this specific reason that safety measures 
will now be adequately provided for under the 
1960 Convention. The 1960 Convention as an 
international body has come to certain patterns 
of safety measures to be adopted by all the 
member countries. Therefore, now the 
amendments that are sought to be made to the 
1958 Merchant Shipping Act are before the 
House for consideration. 

It was also mentioned by my hon. friend, 
Mr. Patel, that this provision wouM in some 
manner affect the in-erest of the Indian  
shipping concerns. 

It should not and as a matter of fact it would 
be unwise economy to avoid certain 
expenditure on safety measures. It is in the 
overall interest of the shipping companies that 
such safety measures will have to be provided 
and incorporated. Mr. Patel inciden'ally raised 
the point about Jayanti Shipping Company. I 
was wondering how this particular question 
had any relevance to the Bill befor; the House. 
This has been raised several times and it has 
been explained on those occasions as to what 
the Government propose to do in this res.ird. 
Probably my friend must be knowing that the 
Government na-J^ decided and have appointed 
a Committee of Inquiry to go into the various 
allegations that have been made against the 
Jayanti  Shipping  Company. 

SHRI DAHYABHAI V. VATEL : So 
belated that the books can be changed and 
rebound.   What will you find there? 

SHRI C. M. POONACHA : I must explain 
to my hon. friend who is an experienced 
Member of this House that so far as 
companies are concerned, their accounts 
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{Shri C. M. Poonacha.] 
are periodically audited and the audit reports 
are published. The balance sheets are 
periodically published and companies are 
statutorily required to have their accounts 
audited every year and the Reports are 
available to the general public. It is also made 
available to the Government. We proceed ou 
this basis. The point that has been referred to is 
in respect of payment of Provident Fund and 
collection of Income-tax at source in respect of 
the officers of th« Company. It has been ex-
plained. Figures have been furnished. It has 
come to the notice of the Government that 
certain amounts were in arrears and 
subsequently they have been paid and I am at a 
loss to know what particular other matter my 
friend is driving at. 

SHRI DAHYABHAI V. PATEL ■ You are 
giving a very favoured, lenient treatment on 
the one side to friends whom you like and to 
friends whom you do not like, you gfve harsh 
treatment and on ftnsy excuses you break 
away the safes in their homes and carry away 
the accounts. 

SHRI C. M. POONACHA : My friend is 
entitled to his own views in the matter hot as 
far a3 the Government is concerned, we have 
ordered an enquiry and it will start in a day or 
two. There were some difficulties regarding 
the Auditor-General's nominee and only 
yesterday we had his proposal and the officer 
has now been made available and very soon 
the Committee will go into the working of this 
particular company and we will be getting a 
report from this committee. Later on, on the 
findings of the Committee, further action will 
have to be taken. 

SHRI ARJUN ARORA (Uttar Pradesh): 
The books could have been seized in the 
meantime. 

SHRI DAHYABHAI V. PATEL : They 
were not even searched. 

SHRI C. M. POONACHA; These are 
matters relating to deduction of provident 
fund. That is number one. The other was about 
deductions at source of Income-tax. All these 
informations are there in the books of the 
company and there is a Government Director 
on the Board of this company and therefore 
every factor has been taken care of.    It is not 
as if you 

go and seize the books and then only it is taken 
care of. The Government have arrangements to 
take care of such matters and they have been 
taken due care of and nothing will be allowed 
to slip out as far as this company is concerned 
and for that matter any other companies. 

Coming to the tramp shipping. There was 
some reference made about tramp shipping by 
Mr. Patel. I was wondering how that particular 
point was also quite relevant to the Bill that is 
before the House for consideration. To mention 
in passing, we are trying to build up tramp 
shipping capacity in this country and my friend 
would agree that sufficient capacity has been 
added to the gross tonnage of this country and 
we are at the moment not so badly of. But I 
wonder whether tramp shipping is so attractive 
as the liner ships that we have. Nevertheless 
knowing the risks that are inherent in the 
matter of building tramp capacity, there have 
been entrepreneurs coming forward to extend 
the tramp capacity in this country. Our tonnage 
is increasing year by year and the 
Government's effort would be to give all help 
to the entrepreneurs and the institutions and 
people who can come forward to add to the 
total tonnage capacity of this country as far as 
shipping is concerned. 

Now there is nothing further that I need add 
regarding the points raised by my hon. friend. 
As he himself had no objection to the 
provisions that have been now recommended 
for amending the Act in relation to the 1960 
Convention, I would now request you Madam, 
to take the Bill into consideration. 

THE DEPUTY CHAIRMAN: The question 
is : 

"That the Bill further to amend the 
Merchant Shipping Act, 1958, be taken into 
consideration." 
The motion was adopted. 
THE DEPUTY CHAIRMAN : We shall 

now take up the clause by clause consideration 
of the Bill. 

Clauses 2 to 26 were added to the Bill. 
Clause 27—Insertion of new section 331/< 

SHRI C. M. POONACHA : I more : 
3. "That at page 12, line 31, for the words 

'under sub-section (5), the words 'in sub-
section (4)' be substituted." 
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This is due to a typographical error. It is a 
formal one. 

The question was put and the motion was 
adopted. 

THE    DEPUTY    CHAIRMAN:    The 
question  is : 

"That clause 27,  as amended, stand part 
of the Bill." 

The motion  was adopted. 
Clause 27, as amended, was added to the 

Bill. 

Clauses 28 to 39 were added to the BUI. 

Clause   1—Short  title and commencement 

SHRI C. M. POONACHA : I move : 
2. "That at page 1, line 4, for the figure 

'1965' the figure '1966' be substituted." 

Because this was introduced in December 
last this formal amendment has to be made. 

The question was put and the motion was 
adopted. 

THE   DEPUTY   CHAIRMAN1:      The 
question is> : 

"That clause I, as amended, stand part of 
the Bill." 
The motion was adopted. 
Clause 1, as amended, was added to the 

Bill. 

Enacting Formula 

SHRI C. M. POONACHA : I move : 
1. That at page 1, line 1, for the word 

*Sixteenth' the word 'Seventeenth' be 
substituted." 

The question was put and the motion was 
adopted. 

THE DEPUTY CHAIRMAN: The question  
is : 

That the Enacting formula, as amended, 
stand part of the Bill." 

The Enacting Formula, as amended, was 
added to the Bill. 

The Title was added to the Bill. 

SHRI C. M. POONACHA : Madam, 1 
move : 

"That the Bill, as amended, be passed." 

77ie question was put and the motion was 
adopted. 

THE DEPUTY CHAIRMAN: Next item on 
the Order Paper. 

REFERENCE  TO   CURTAILMENT  OF 
TRAINS      ON      PURULIA-KOTSHILA 
SECTION   OF   THE   SOUTH-EASTERN 

RAILWAY. 

SHRI D. L. SEN GUPTA (West Bengal): 
Before that, with your leave may I mention . . 
. 

THE DEPUTY CHAIRMAN : What is it 
that you want to mention ? 

SHRI D. L. SEN GUPTA : With your 
permission I beg to mention that a sudden 
serious situation has arisen due to the serious 
commotion of the travelling public on the 
Purulia-Kotshila section of the South-Eastern 
Railway. Now today is the last day of the 
Session and there is no time to approach the 
Minister formally. So through your honour I 
want to approach the hon. Railway Minister to 
bring to his notice the serious situation 
prevailing there. It is a railway of 22 miles. 
Three trains were plying in a day, three Up 
and three Down trains. Two each way have 
been cut from the 1st of April and the people 
are so excited and agitated over the matter that 
the General Manager of the South-Eastern 
Railway, when he was in Puru!t'» proper, was 
encircled and surrounded, and through the 
good offices of some well-meaning gentlemen 
an ugly situation was averted. Now this is the 
situation. And, as you will know, from 
Purulia, Bokaro is very near, and for the 
development of Bokaro also, this railway, 
which connects Bokaro, is of special 
importance, because 



 

[Shri D. L. Sen Gupta.] 
the steel plant is coming up at Bokaro, and 
when the situation is so developing at Bokaro, 
this curtailment of two trains each way on that 
section will also affect our industrial 
development. So taking everything into 
consideration the hon. Railway Minister 
should do something so that the people's 
excitement may be eased, and let at least the 
three trains, that were moving, be restored. 

THE DEPUTY CHAIRMAN : Well, you 
have mentioned it on the last day; it will be 
conveyed,  but you won't get a reply. 

MOTION RE REPORT OF THE 
COCHIN REFINERIES LIMITED FOR 

THE YEAR 1964-65 

SHRI ARJUN ARORA (Uttar Pradesh): 
Madam Deputy Chairman, I move : 

"That the Second Annual Report of the 
Cochin Refineries Limited for the year 
1964-65, together with the Review by 
Government on the working of the 
Company, laid on the Table of the Rajya 
Sabha on the 10th December, 1965, be 
taken into consideration." 

Madam, this is technically the Second 
Annual Report, but in a way it is the first 
Report, because the last accounts and the last 
Report presented by the Company were for a 
period of about six months only. This Report 
deals with one full year. 

As is well known, the refinery is not yet on 
stream. It was expected to be commissioned 
towards the end of 1965, but it is not yet 
known when it will be on stream. Anyhow the 
Report reveals certain things which this 
House, and the country at large must know. 
And there are some disquieting features which 
must be explained by the Government. 

The Reports points out that out of the 
Issued Capital there are some defaulters, and 
the default is to the tune of Rs. 3,75,750. The 
Report says that the defaulting shareholders 
have been served with notice that failure to 
pay the amount due from them by September 
15, 1965. will entail forfeiture of their shares 
by the Company. Now we want to know who 
the defaulters are 

because, in this Company, there are not many 
shareholders. The three shareholders are, the 
President of India, One of the Indian 
subsidiaries of Phillips Internatioual, namely 
Duncan Brothers, and the Kerala Government. 
Who are the defaulters'? Obviously the 
President of India will not be among the 
defaulters. Well, it is obvious because he 
owns the printing press at Nasik and his writ 
prevails over the Reserve Bank. We want to 
know who the defaulters are, whether the 
defaulters paid the money, the call money, 
when the notice was served and, if not, 
whether their shares were forfeited by the 
Company. 

Madam, the capital structure of this Com-
pany is interesting. Now after independence, 
thanks to the great vision of Pandit lawaharlal 
Nehru, we began the oil industry in this 
country. A mistake was made by somebody 
and three private sector refineries were 
allowed to be established in the country; the 
big three oil companies of the Western world 
were allowed to establish refineries in the 
country. They were not only allowed to 
establish refineries; they were also given 
certain guarantees about return of their capital; 
they were given certain guarantees about 
repatriation of their profits; they Were also 
allowed lo import crude as much as they liked. 
Now this oil business, Madam, is very oily in 
the world, and the situation has come in the 
world today that, if you do not control the 
price of crude, oil refineries can be made a gift 
of to you. Somebody in the country made the 
fatal error of making gift after gift to the three 
Western oil refineries when they established 
their refineries. 

SHRI ABDUL GHANI (Punjab) : Mr. 
Arjun Arora, who was he ? 

SHRI ARJUN ARORA : I want to find out 
who he was. It was not Mr. Abdul Ghani or 
Mr. Arjun Arora. It was some bureaucrat. 
Now these three oil refineries of the western 
world, established in this country, are still 
importing lots of cmde, and there has been a 
great deal of controversy over the price which 
they should be allowed to charge for the crude 
that they import. There was in 1961-62 the 
Damle Committee which made certain 
recommendations about the price at which 
crude had to be imported. Now, Madam, Mr. 
Damle was one of the senior most I.C.S. 
officer!. 
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His recommendation was not accepted by the 
three oil companies, and at one stage they 
refused to import crude and tfie other oil 
products which the country was then 
importing. It may be remembered that as a 
result of considerable pressure by Mr. 
Malaviya, the then Oil Minister, these three 
oil companies, for some time, imported crude 
not at fixed rates, not at rates recommended 
by the Damle Committee, but on account. I 
want to know what hasi been the fate of the 
recommendations of the Damle Committee. 

4 P.M. 

Then there was another committee which 
submitted  its report   on   crude   prices   in the 
year 1965. What has been done about it ?   Sir, 
the price of crude and the import of crude  are 
relevant to the Cochin Re-; fineries  Limited   
because   the   Cochin   Refineries Limited are 
unlike the Barauni and the  Gujarat  refineries  
situated  at a port J The expectation is that it is 
planned forj imported crude as long as we do 
not crude oil in the Cauveri basin.   So the be-; 
haviour of the three Western oil compa with 
regard to crude prices is very important. 

Madam Deputy Chairman, there are the big 
seven of the oil industry in theWes world. 
They are curiously called the sc sisters.    Of 
these seven, three were already in this country 
holding refineries of I own and having    their    
own    distribution arrangements. The fourth 
one came in v. the   agreement  regarding  the  
Cochin  Re-' fineries Limited was signed. It 
was a % agreement in one way though it 
meant import of foreign private capital.   It 
was good fn the sense that it was the first time 
that of the seven sisters of the oil world one 
agreed   to   be   a   junior  partner  with 
Government.     These Western oil interests are 
such  big protagonists of private enterprise that 
they nowhere enter into partnership with a 
government.    But in our country   this   one   
has  not   only   entered   into partnership with  
the  Government but has also agreed that the 
Government should have the majority holding, 
i.e. 51 per cent of the shares.    So the 
Government has the majority.    Of course, 
these oil companies know how to manipulate 
and how to convert a majority  into a  
minority.   But in  theory it was agreed 
agreement.    But the price of erode that they 
will expect, the price of flM^5RS/66—5 

crude which the present Western oil refineries 
charged, that is important, because the fourth 
of the Seven Sisters has come to our country. 

Then Madam, there has been a great deal of 
delay in commissioning this refinery. This 
Report correctly seeks to offer explanations 
for the delay and then gives incorrect 
explanations. One of them is that the original 
estimate at the time of forming the Company, 
unavoidably did not provide for the high cost 
of land in the Cochin area nor for the cost of 
preparing it to accept heavy construction. Now 
it appears that our engineers and those whom 
the Government consults about refineries in 
this matter—they consulted the Western 
experts—always make mistakes about siting of 
the refineries. It has been mentioned more than 
once in this House and repeatedly in the 
country that in the siting of the Barauni 
refinery the Government made a mistake. The 
Russian experts thought that the site was not 
suitable, but due to political pressures the 
Government decided to site that refinery at 
Barauni and as soon as the construction began 
it was found that the site was not suitable and 
crores had to be spent in this country on 
account of that. In this country where you have 
land of every type crores were spent on 
making that site suitable for the Barauni 
refinery and that was one of the causes for the 
delay. But then the Oil Ministry here refuses to 
learn. In the case of Cochin it has made the 
same mistake and the same sort of explanation 
is given. There is delay. There is rise in the 
estimates and only land is Warned. In this 
country land is plentiful. It is the selectors of 
the site, who should be not only blamed but 
hanged. But the Cochin Refineries Limited 
offers explanations. Similarly, the absence of 
suitable rail connections is also mentioned as a 
ground for the delay. I submit Madam, that in 
Kerala itself better sites could have been 
selected. They were available. The mistake 
was made and this has led to delay. The result 
is that this refinery which was expected to be 
commissioned in 1965 is still not complete and 
we will be luckv if the construction of the 
refinery is completed bv the end of 1966 and it 
is commissioned and is on stream this year. 
Another interesting question arises and it is 
this. We would like to know how the Minister 
intends to solve this problem. This is the first 
refinery in which the Government 
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[Shri Arjun Arora.] 
and the western oil interests have combined. 
What will happen to the distribution ? The 
Government had established the Indian Oil 
Company in 1959 and it has now become the 
Indian Oil Corporation. It has a network for 
distribution. Will it be the distributors or will 
Phillips International be allowed to build its 
own distribution arrangement for the Cochin 
Refineries, just as the Burmah-Shell and 
Caltex and ESSO have their own separate 
distribution arrangements ? In this case the 
Government has the majority holding. So we 
expect the Government to arrange things in 
such a manner that the Indian Oil Corporation 
is the distributor for its products. But a forth-
right declaration in the matter of distribution 
is called for, particularly because in the case 
of the famous or rather infamous fertiliser ileal 
the Western world pressurised the Food 
Minister to give up the right of distribution 
and the right to control prices. It is necessary 
that in the case of the Cochin Refinery we 
should know something about the distribution 
arrangement right now. 
There are one or two other things about the 
treatment of labour by the Western oil world 
that need to be highlighted. There has been a 
sort of spate of retrenchment in all the three 
Western oil companies in the country and the 
Government is unable to stop that retrenchment. 
The Ministry of Finance and the L.I.C. made a 
mistake in installing electronic computers and in 
principle gave the Western oil distribution com-
panies an opportunity to instal electronic 
computers. These electronic computers I are 
resulting in retrenchment in all the three oil 
companies of the private sector. Then there has 
been a dispute all over the country because the 
Burmah-Shell, the Caltex and the ESSO do not 
want to honour their commitments with regard 
to bonus. I have in the past pointed out in this 
House that whenever the labour courts and the 
industrial tribunals heard disputes between ! 
companies and their employees about bonus the 
oil companies refused to produce their books. 
That was their consistent line. Every time they 
said. 'You want to see our books to ascertain our 
capacity to pay. We do not dispute our capacity 
to pay.' And on this score of admitted capacity 
to pay they refused to produce their books and 
they paid what- 

ever rate of bonus the tribunals thought 
proper. Then they entered into agreements 
with their employees which made them liable 
to pay 35 per cent, of their wages as bonus. 
Now taking advantage of some lacuna in the 
Payment of Bonus Act they are refusing to 
pay bonus and all over the country there is a 
great deal of discontent. 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI O. V. ALAGESAN) : 
Are we discussing the Report of the Cochin 
Refineries or the other oil companies ? 

SHRI P. K. KUMARAN (Andhra Pradesh) 
:  They are connected subjects. 

SHRI ARIUN ARORA : Yes; it is a 
connected subject. If Phillips International 
Corporation were not there it won't be 
connected. At any rate, this is a matter which 
should be of serious concern to the Ministry.   
Thank  you. 

The question  was proposed. 
SHRI D. THENGARI (Uttar Pradesh) 

Madam, certain information which ought to 
have been furnished has not been furnished in 
this Report. For example, the reasons for the 
resignation of Mr. Shiralkar are not given. Are 
they strictly personal or on policy matters ? 

Secondly, while the main reasons for tin 
increase in the estimated expenditure are 
enumerated, the cause-wise break-up of thfe 
increase has not been given, which was 
necessary. I request the Government to furnish 
us at least at this stage with such cause-wise 
break-up. 

We are assured through this Report that the 
mistakes committed in the case of other 
refineries would not be repeated in the case of 
this Cochin Refinery. We want to be reassured 
that such mistakes will not be repeated 
because our experience in the past has been 
very sad. For example, Madam, in the case of 
the Nunmati Refinery, the trouble had been 
unduly aggravated by the serious mistakes in 
carrying out hydraulic testing. The crude 
distillation unit of the Refinery was 
commissioned in haste. In the case of Barauni 
if the decision about location had been taken 
only on technical grounds, the extra expendi-
ture of approximately Rs. 96 lakhs would' 
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have been avoided. Tue original time schedule 
was not carried out in the case of Barauni 
Refeiery which led to iu-crease in the 
estimated cost. The civil engineering talent 
has frequently been allowed to be wasted. In 
the case of the Cochin Refinery we should 
now profit by the artier mistakes. Will the 
Government assure us that at least the same or 
similar mistakes will not be repeated in this 
case ? 

Madam, while I concede that in case of 
refineries there can be certain unforeseen t 
actors, I do assert that most of the reasons 
given for an increase in the estimated ex-
penditure were not unforeseeable. What was 
the unforeseeable factor in the case of— 

(a) the  cost of land  in the Cochin area; 

(b) the cost of preparing it to accept 
heavy   construction; 

(c) construction   of   a   new   two-mile 
road; and 

(d) the   scale   of  the  length   of   the 
necessary pipe and rail lines ? 

Unforeseeability of the increase in the import 
duty during the year can, of course, be 
conceded. 

The additional capital outlay, now required 
according to the Report, is to the tunc of 
approximately Rs. 4 croresL I think the 
calculation is incorrect. It would be 
approximately Rs. 5 crores or Rs. 4.92 crores.   
The figures should be checked up. 

Madam, the Report states that "the de-
faulting share-holders have been served with 
notice that failure to pay the amount due from 
them by September 15, 1965, will entail 
forfeiture of their shares by the company." 
How many shares, the allotment moneys with 
interest on which have not been fully paid by 
September 15, 1965, have been forfeited so 
far ? How many shareholders have made the 
payment before the prescribed dates? The 
respective figures of the total value of the 
shares forfeited, of those paid up, and also of 
those not paid before the prescribed date and 
yet not forfeited should be given. 

Further, Madam, the Government must do 
some basic thinking on the lack of enthusiasm 
among the prospective shareholders  about the  
Cochin Refinery.    The 

Report slates that as on March 31, 1963, an 
amount of Rs. 3,75,750 remained as call in 
arrears. Is it because the people have lost faith 
in the efficiency of administration and 
commercial prospects of such undertakings ? 
Research on this point is necessary. The 
construction of the refinery was to be 
completed by the end of May, 1966. I should 
like to know whether this time schedule 
would be properly maintained. 

Cochin is the only refinery having no 
captive thermal plant. Consequently, there are 
losses in millions. The expenditure on the 
thermal plant would not be a waste; it would 
be more than compensated and it would be a 
wise investment. Cochin is a natural port 
situated on the shores of the Arabian Sea. 
Thus it is best suited for the location of the oil 
refinery. And here we are setting up a 
comparatively smaller refinery. Before taking 
up refineries at any other place, Cochin should 
have been given better financial assistance 
The Cochin port deserves to be developed. 
The oil tanker that would be able to enter 
Madras port should also be able to enter the 
port of Cochin. 

Madam, one of the pleas against the 
development of Cochin Refinery is that the 
crude oil price would be higher in Kerala. On 
good authority I learn that the price in Kerala 
could be and would be on the same level as 
that at Madras. It is quite practicable, as Mr. 
Arjun Arora has put it, to implement the 
recommendations of the Damle Committee. 

I would also like to know the latest position 
regarding the petrol complex industry that 
was promised to Kerala. 

And lastly, Madam, the pattern of 
ownership and that of management should be 
modified suitably so as not to allow the 
foreign companies to become de facto pro-
prietors. Particularly, the distribution should 
be entirely in Indian hands. The foreign 
companies should be allowed to enjoy their 
present status on two conditions, namely— 

(i) maintenance of proper  industrial 
relations; and 

(ii) maintaining the price line. 
Thank you. 
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SHRIMATI DEVAKI GOPIDAS (Kerala) : 
Madam Deputy Chairman, I am happy to note 
that the Cochin oil refinery is about to be 
commissioned and I hope under the able 
leadership of our present Minister,- Mr. 
Alagesan, it will work well. Now, regarding 
the functioning of the Cochin oil refinery, as 1 
have already pointed out in this House on 
earlier occasions, it is not provided with a 
captive thermal plant, whereas all the other oil 
refineries are provided with captive thermal 
plants. It is stated that, when it is 
commissioned, if, due to shortage of power it 
stops working, it will entail a heavy loss to the 
project. It is to avoid such a situation that all 
the other refineries, are provided with captive 
thermal plants. I had asked about it in this 
House earlier. I am told that the State 
Government has promised to give enough 
electricity and it is stated here in the Report 
that as regards power supply the Kerala State 
Electricity Board has been erecting the 
necessary towers and taking other necessary 
action to ensure supply at the appropriate time. 
But I would like to point out in this connection 
that in Kerala power cut has become a 
common feature. We are experiencing power 
cut always. This year, even during the 
monsoon period, we were experiencing a 
power cut. The FACT, which is producing 
fertilisers, which are most needed now, when 
we are faced with a food shortage, even that 
factory, had closed down. We are experiencing 
now 80 per cent, power cut in Kerala. Now, I 
wou'd ask the hon. Minister from where we are 
going to get power, even after constructing the 
tower and other things, because even the 
existing industries are not getting enough 
power. They are suffering and there is 
unemployment and so many other problems 
are cropping up even now. That shows that it is 
not properly planned. When it was planned, the 
whole thing was not properly visualised. So, 
we have to find out ways and means of giving 
enough power even before it is commissioned, 
so that we should not suffer. It is a Central 
project and the Centre has invested so much 
money and if it is not run properly, ft means 
that it is a national loss. We have to see that it 
does not suffer like that. 

Now, regarding the construction of the oil 
refinery also I hare got to lay gome-thing.   It 
is not  coming  up  to the same 

standard and up to the same volume M 
envisaged earlier. Now, it is the smallest 
refinery in conformity with the small State of 
Kerala. That is the position. We know that the 
preliminary expenditure, whether for a small 
refinery or a big refinery, may be almost the 
same. Land at very high cost has been 
acquired. Enough land has been acquired. 
Why then we cannot make it in the normal size 
and make it a profitable one ? We know that if 
it is a small one, it will not be profitable. It 
cannot be profitable, because the production 
may not be enough. At any rate, it is an 
accepted economic principle that if it is a 
bigger unit and there is enough production, the 
cost will come ciown. It is b'lated that the 
Phillips Petroleum Company is to collaborate 
and their price for crude oil is high. As Mr. 
Arora bu already pointed out, the price of 
crude oil is not fixed and that has been 
creating havoc. Anyway, on that plea the 
expansion of the refinery is stalled. Now, 
because of that the petroleum complex 
industry is denied to Kerala. It is only from the 
bye-products that we get from the oil refinery 
that a petroleum industrial complex can come 
up. So many other small industrial 
developments we were expecting with it and 
that petro-complex industry is being denied. 
So to say, this has been made into the 
smallest^ possible oil refinery. Anyway, it is a 
national wastage. That is what I want to 
emphasise. 

Now, regarding the port development. Cochin 
port is a natural port. I am g'ad to point out 
that up to this time, what ever development of 
Cochin port is there it has come about when 
Mr. Alagesan was Transport Minister. We got 
some berths at that time. Anyway, it is not 
sufficient. That harbour is not given the due 
importance which it ought to get for the 
development of the resources, industries and 
other purposes in that area. Now, even when 
this refinery is yet to be commissioned, I think 
the port deve'op-ment pihould be coupled with 
it. Otherwise, it may not be possible to cope 
with the situation. Now, I am told that the port 
authorities have requested for a snm of Rs 3 
crores for developing the port ■nd it has not 
been sanctioned. Here the oil refinery is going 
to be commissioned. The pipe-line, I am told,  
is going to be 
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ofi-shore, not in-shore. If it is going to be off-
shore, I am informed that it is often dangerous. It 
is not secure. It is not safe to have off-shore pipe-
lines, especially cil pipe-lines. I do not know it. I 
am a lay person. This is what I am informed. I 
wish the Minister would throw enough light on 
this. 

Then, I would like to point out one anomaly. 
Here the Cochin port development is denied 
when the oil refinery is to be commissioned, 
whereas in the case of Madras, the oil refinery 
has been sanctioned and the port development, 
according to the pattern, is taking place and 
enough fund is sanctioned. This sort of two 
yardsticks for two States we resent. We have to 
see that equal treatment is given to every State. 
Anyway, this port development should go along 
with other developments. Otherwise, it will 
hamper the functioning of the oil refinery. 

Now, I would like, again, to emphasise that 
the Cochin oil refinery has every scope for 
development. Here It is said in the Report:— 

"While Cochin was the logical area for a 
large refinery in Kerala, the . . . ." I feel that the 
wording is good. It is not now a large refinery. It 
can be made into a very large refinery, not only 
of Kerala, but also according to the national 
standard, because it is a very convenient spot 
near a natural harbour. So, I say that this refinery 
should be expanded, so that it can be run on 
more economic lines. It should not be a national 
waste. Its power requirements should also be 
considered. A steady supply of power should be 
ensured. 

Thank you. 
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SHRI P. K. KUMARAN : It has been very 
difficult for me to understand the policy of the 
Government of India as far as the conslruction 
of oil refineries i» concerned. From time to time 
so many new ideas have been coming forth. At 
one time the idea was that we must have some 
of the largest refineries in the worW and Cochin 
was tom-tommed as an ideal site for one of the 
biggest refineries thai we could erect. Last year 
we were lold that   the   whole   process   of  
thinking  had 



 

changed and that we were thinking in terms of 
smaller refineries so that their capacity to 
supply and distribute the products could be 
limited to a certain specific area. In the process 
Cochin Refinery has suffered. Shri Arora 
mentioned that some people have gone by 
default in not sub-Kxibing to the shares which 
they undertook to do. I think they were 
justified in evading to give the share money 
because they did not know what would happen 
to this refinery. And today the Minister 
expects us to be satisfied with the result— that 
instead of producing oil, instead of processing 
oil towards the end of 1965, the refinery has 
come out with two Reports, the First and the 
Second Annual Reports. Report after Report is 
coming but no oil is coming out of that 
refinery. The difficulties mentioned were that 
the soil was not suitable. I do not understand 
it. Everybody knows that Cochin is on the sea-
coast and soil on the sea-coast is likely to be 
sandy and the foundation will have to be 
stronger. All this is common sense which even 
any villager can imagine. I do not understand 
how our engineers or the planners forgot to 
take the nature of the soil into consideration. 

AN HON. MEMBER : Where is engi-
neering ? 

SHRI P. K. KUMARAN : Now the size has 
been cut down. Of course, in ihe process 
Madras gets a refinery. I have no complaint at 
all. I like it. But Tegaid-ing this refinery, the 
size has been cut down and there is something 
in what the hon. lady Member from thr,t side 
mentioned—all the refineries are constructed 
along with thermal stations so that the power  
supply   need  not be  a interrupted. 

 
SHRI P. K. KUMARAN : They depended 

upon the State Government. Now the State 
Government is also being run from here. Shri 
Gulzarilal Nanda runs it. There is no supply of 
power there. The present state of affairs is that 
there is 80 per cent power cut in Kerala, with 
the result that 

†[ ]   Hindi  transliteration. 

several factories are out of commission Now, 
depending upon such an unsure source of 
power supply, how can they commission the 
refinery, how can it go on stream ? Naturally, 
if any particular shareholder has any doubt 
whether bis money would be going into the 
Arabian Sea or into production process and if 
he avoids, contributing to the share money, I 
think his doubt is justified. But in spite of all 
these things, a certain progress has been made. 
We have seen that in spite of inner and outer 
pulls some progress has been made on that 
side. I was told that while calculating about the 
production which was expected to come out of 
this refinery since November or December, 
1965, the supply of kerosene oil to Kerala was 
also taken into consideration. Now this 
refinery is not going to produce kerosene oil. It 
has to be seen whether it will start processing 
the crude in 1966, So the supply position of 
kerosene oil in Kerala is going to suffer. We 
will have a deterioration there similar to West 
Bengal where the shortage of kerosene oil has 
brought about so much of protest. 

Another thing is this. When we do start 
producing kerosene oil and other petroleum 
products from this refinery, what will be the 
vehicle or the agency through which we supply 
these. Recently I saw a memorandum from the 
Petroleum Workers Union, Ernakulam, 
wherein they have expressed a genuine 
apprehension. When this refinery goes into 
production what will happen to them. 
Naturally, when the State sector expands or 
enlarges, the foreign private sector operating in 
India will get reduced. So they are afraid that 
they will be thrown out of employment. That is 
a genuine fear of theirs. And of late, in the 
froeign oil companies this feature has been 
coming up either by the electronic computer 
which is being introduced in the foreign oil 
companies or otherwise. I was told that in the 
Delhi Caltex they have cheated a surplus cell 
where the employees are asked to play cards 
and ether things so that afterwards these people 
can be asked to go out. This danger is there 
and these employees are having a genuine fear. 
What is the remedy which the Government has 
got for this ? The only remedy is to take over 
the distribution system which is being handled 
by them. As a matter of fact, I am for the 
taking ovei of   the  entire   Burmah   Shell,   
Caltex  and 
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ESSO distribution systems in India. Other-
wise, we cannot solve the problem. The 
problem of kerosene oil which we experienced 
last year was only because of this. Leave alone 
the Caltex and Burmah Shell Refineries—I 
will come to that point later —unless the 
agencies through which they distribute these 
things are taken over, .we will not be able to 
co-ordinate distribution in India and also 
assure the employees of these distribution 
agencies that they will not be thrown out of 
jobs. This aspect will ha-.e to be taken into 
consideration. 
Then, if this Refinery is to be made an 
eeonomic unit, we must have a petrochemical 
complex in the area. There are a lot of by-
products made out of the crude oil—from spirit 
and kerosene oil down to naphtha—and all 
these things are useful and they form the very 
basis of medicines and chemical industry. 
Therefore unless a large petro-chemical com-
plex is built around the Cochin Refinery, this 
cannot be found feasible and economical al-o. 
Steps have got to be taken immediately; 
otherwise there will be the apprehension of the 
people as well as the shareholders as to where 
this will end. That is their genuine 
apprehension, their genuine doubt because of 
the confusing policies hitherto followed. Long 
after conceiving the idea of a Refinery a 
decision was taken and again only after two or 
three years, it came up, after a lot of shouting. 
But now instead of oil they are producing 
Reports. Whether they will produce oil is also 
doubtful. If such things are going on, people 
have got every anxiety as to going to happen. 
Unless the Minister makes a 'concrete 
statement that it is going to produce oil, 
nothing will satisfv us. I think last year it was 
promised that the expansion programme was 
not given up. It was stated in this House by 
Shri Humayun Kabir. Now I think it is given 
up. What is going to happen ? All these 
confusing policies and other things should be 
stopped and a comprehensive idea should be 
placed before us as to what is going to happen 
to the Cochin Refinery. Cochin is a port, the 
crude can be imported. Of course, a port is 
selected for this because we want to utilise the 
imported crude. Only when we produce a 
sufficient quantity of crude Nunmati, Barauni 
and Koyali refineries will 

be the major units. But so long as we 
depend upon imported crude, Cochin Re 
finery should be taken to be the major 
factor. An industrial complex should be 
developed around it, especially in view of 
the fact that in Kerala unemployment is 
of a high degree and also a lot of other 
attendant problems are there. If you see 
the distribution of funds spend 
on development, you will find that Kerala has   
got the  least  share. 

[THE       VICE-CHAIRMAN       (SHRI       M. 
RUTHNASWAMY) in the Chair.] 

Taking all these into consideration the 
policy towards the refinery should be chart-
sed. Otherwise there will be no confidence 
among the people, especially among the 
people of Kerala, as well as those whose 
money you want to be contributed as share 
money for the development of this project. 

Mr. Arjun Arora mentioned the question of 
bonus in foreign oil companies. All foreign oil 
companies came to some agreement in 1963 
that for three years they would be paying so 
much bonus and so much wages and all these 
things* This year they are out to break it. Now 
it is the duty of the Minister in charge of 
Petroleum and Chemicals to see that the 
foreign oil companies honour the agreement 
which they gave to the members of their staff 
and the unions concerned. It is in the hands of 
the Minister to bring pressure en them to see 
that they keep their word. 

Then these companies are importing 
computers at a monthly rental of Rs. 1,000. 
That also should be stopped. Electronic 
computation is a very desirable thing in 
advanced countries but in backward countries, 
with a developing economy, we must go slow 
with electronics and all these things. This 
should be taken into consideration. 

I hope the points raised by me will be kept 
in view by the Minister while replying to the 
debate. 

SHRI O. V. ALAGESAN : Mr. Vice-
Chairman, Sir, I am glad I have been provided 
this opportunity for clearing miny 
misunderstandings—as I was listening to the 
speeches of the hon. Members—that seem to 
have been created about this question and also 
the misunderstanding about the oil policy in 
general. I was rather surprised 
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.i d very experienced and knowledgeable 
Member like my friend, Mr. Arjun Arora, was 
saying certain things for which there is no 
basis. 

Now, Sir, I shall take up the question of the 
size of the refinery first. It seems to have been 
felt that the size of the refinery that we 
propose to put up in Cochin is rather too 
small. The hon'ble lady Member over there 
said that because the Kerala State is small, 
perhaps the size of the refinery also has 
become small. I should say that this is a very 
big-sized refinery. Even the foreign private 
companies, which have put up their refineries, 
started with very milch smaller capacities than 
what they are now. The Burmah Shell 
refinery, whose capacity now is 3.75 million 
tonnes, started as a 2-million tonne refinery. 
The initial capacity, you will note, was less 
than the capacity that we propose for the 
Cochin refinery. The ESSO refinery was 
much smaller. Its present capacity is 2.5 
million tonnes. It started with 1.2 million 
tonnes. Caltex, the smallest of these three, 
started with 0.675 million tonnes. Now it is 
1.05 million tonnes. So even the private oil 
companies started with much below the pre-
sent   size   of  the   Cochin   refinery. 

Now let us leave these refineries and take 
the refineries which we ourselves put up. The 
Nunmati refinery capacity is 0.75 million 
tonnes, three-fourths of a million. The size of 
the Cochin Refinery is more than three times 
the size of the Nunmati refinery. The Barauni 
refinery in its first phase was only 2 million 
tonnes. Only the first million tonne has been 
stabilised. The second million tonne capacity 
has to be still established and, later on, it will 
be increased by another million when it will 
become 3 million tonnes. Similarly, the size of 
the refinery at Koyali in Gujarat is only 2 
million tonnes, less than that of Cochin. It will 
take three months before the second million 
throughput will be achieved. Later on it is pro-
posed to increase the capacity to 3 million 
tonnes. 

Then let us take the refineries that are going 
to follow the Cochin Refinery. The Madras 
refinery will be also 2.5 million tonnes, the 
same size as the Cochin Refinery. The 
refinery that we propose , to have in Haldia 
will be  also of the same 

size. Another refinery which we propose to 
have in the North-Western part of India, will 
also be of this size, namely, 2.5 million 
tonnes. So I do not understand how an 
imaginary grievance enters into the minds of 
hon'ble Members and they feel that they are 
small. It is always better to feel that We are 
big even though we may be slightly small. 
And when we are actually big, to feel that we 
are small is not a very healthy trend. I should 
also like to add thai the size of the refinery is 
fixed by the demand in the particular zone that 
is allotted to every refinery. 

Perhaps there is a suspicion in the minds of 
some hon'ble Members that the Cochin 
Refinery is not permitted to be expanded 
because there is a desire to put up a refinery in 
Madras. I should like to dispel any such 
suspicion by saying that the capa city or the 
size of refineries is determined by the demand 
of the area to which it is allotted. Before a 
refinery was put up in Cochin, one could say, 
"Why put it up in Cochin ? Why not expand 
the Bombay refinery or the Gujarat refinery or 
the Barauni refinery ? Let us expand these 
existing refineries and let us meet the needs of 
the entile country from the existing refineries." 
If this is the argument about all the existing 
refineries, then no further refineries can come 
up. Therefore, let us look at it in that light as 
to why we are not permitting the expansion of 
private refineries in Bombay. Mr. Arjun Arora 
knows that expansion that was permitted was 
at a time before we took charge of the 
portfolio. And why was it permitted ? It was 
permitted because there were demands in 
those areas. And why are we not permitting 
expansion now? If we permit more expansion 
in the Bombay supply area then there will too 
much of oil products there. They will have to 
be transported at high cost which, we think, 
we should avoid. So the location, the size of a 
refinery is determined by the consumption 
possibilities in the particular areas attached to 
it. Therefore, I should like to dispel any 
suspicion that may be lurking in the minds of 
hon'ble Members as to the fact that the Cochin 
Refinery is not being expanded because of 
extraneous consideration. It is because of very 
relevant considerations which are inherent in 
the situation that we have determined the size 
of the Cochin Refinery at this level.    That 
does 
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[Shri  O.   V.  Alagesan.] 
not mean that it will not be expanded in 
future. When the demand in the particular area 
grows, naturally it will have to expand. 

SHRIMATI DEVAKI GOPIDAS : May I ask 
why the original pipe lines are cut down ?    
Why  are   they  not  coming  up ? 

SHRI O. V. ALAGESAN : If the honble 
Member waits, I shall meet all her points. 

Then, Sir, a question was raised about the 
amount of shares that have not been paid up. I 
should like to say that in this Refinery the 
following are the shareholders. Certainly the 
President is not a defaulter, not for the reason 
that he owns the Nasik Press. The 
shareholders are the Government of India, the 
Phillips Petroleum, Duncan Brothers (2 per 
cent.) and the Government of Kerala. And 
since a certain amount of shares were thrown 
open to the public, there are as many as 2,000 
small       private       Indian       shareholders. 

Among these large number 
5 P.M. Indian   shareholders,   about 

are  defaulters,  they  could  not 
pay   and    this   is    the   sum   represented 

<;  ' 3    lakhs.    So  on 
that also there need not be any suspicion that 
somebody else is the defaulter, or that 
something fishy is happening. 

The question of distribution rights wa.; 
raised by Mr. Arora. This agreement was 
signed on 27th April 1963. If he refers to 
article 8 of the Agreement on page 5, it is 
stated there very clearly : 

"The production of the refinery will be 
sold to the Government of India or its 
nominees specified in this behalf from time 
to time." 

So even when the agreement was entered into, 
it was decided that there will be no 
distribution rights ceded to the American 
partner, namely, Phillips Petroleum Company 
but the distribution will be done by the Indian 
Oil Co. as it was then called. This was settled 
when the agreement was entered into. There 
need not be any doubt arising so late in the 
day as to whether the l.O.C. is going to 
distribute the products, or the Phillips 
Petroleum Company is going to distribute. 
Certainly we are not going to allow more 
marketing organisations by private foreign 
parties. It 

is enough that we have these three and we are 
now on the path of increasing the volume of 
distribution by our own concern, namely, the 
l.O.C. In the Third Plan, I think we are 
distributing as much as 20 per cent, of the 
production. As our indi genous refining 
capacity goes up the distribution percentage of 
the l.O.C. also will go up. I hope in a few 
years' time the l.O.C. will be responsible for 
distributing one-third of the oil products in the 
country. So there need not be any doubt as to 
that  also. 

Then the question of why it has not been 
commissioned earlier was raised by several 
Members. Mr. Kumaran, while being rather 
sarcastic, I should say, was a hit unfair. Hei 
said that Reports only are coming out but oil 
is not coming out. For everything there is a 
time-limit. I need not quote examples as to 
what things take what time. It was put in the 
agreement that from the date of the agreement 
the construction of the refinery will be com-
pleted within 30 months. According to the 
agreement,   which   was   dated   27th   April 
1963, this refinery should have been com-
missioned in October 1965, thirty monthi 
from April but actually what happened was, 
there was some delay in the acquisition of the 
land for this refinery. So the party took 
possession of the land only in February/March 
1964, that is, about a year later from the date 
of the agreement Nobody can build a refinery 
without taking possession of the site. These 
things have to be done only after taking 
possession of the. land. From that point of 
view, if you calculate the period from 
February/March 
1964, certainly the thirty months' period is not 
over but I am not saying this in defence of 
some delay that has happened. It is purely 
practical. When the land was taken possession 
of by the party concerned only a year^ later 
than the agreement, then the 30 months' period 
has to be calculated from that date. Now, I 
hope it will come on stream by luly this year. 
Even then it will be less than 30 months. So 
there need not be any doubts as to that also. I 
hope the refinery will go on stream by July 
this year and what is more. I expect from this 
refinery that it will not take too much time to 
reach the full capacity. Other refineries have 
taken too much time.    For 

I instance Nunmati was started in the begin l 
ning of 1962.    To stabilise three-quarter of [ a 
million production it took us* to   August 
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1963, more than 20 months. So also, Barauni 
was started some time in July 1964, formally 
inaugurated in the beginning of 1965 and we 
are just reaching one million tons, but I expect 
this refinery to reach its full production level 
within six months' time. So much so, the 
country will be able to get all the produces in 
which it is short now, namely, kerosene, diesel 
oil, furnace oil, so on and so forth. That is 
with reference to the construction period. 

Shri Thengari raised certain points like the 
resignation of Mr. Shiralkar. He is an Official 
Director representing the Ministry of Finance. 
The F. A. attached to the Ministry changed • 
and another gentleman has taken his place. He 
wanted to know the quantum of increase in the 
cost of the Refinery and the break-up. I shall 
be very glad to supply those figures to him. 
Actually, the original estimate was about Rs. 
17 crores. Now I think the final figure would 
be round about Rs. 22 crores. So there is an 
increase of Rs. 5 crores in the cost of this 
refinery. When I first saw that the refinery was 
going to cost us only Rs. 17 crores I was very 
happy because at that time that was about the 
cheapest estimate but now it has shot tip by 
another Rs. 5 crores and so I do not know how 
the comparison will stand. I shall give the 
approximate figures. The land cost increased 
by Rs. 60 lakhs. Pipe-line cost increased by 
about Rs. 89 lakhs, warehousing, spares and 
very special equipment, etc. cost increased by 
Rs. 37 lakhs, railway siding went up by Rs. 90 
lakhs, shipping freight and insurance have shot 
up in the meanwhile and that accounts for Rs. 
42 lakhs. Import duty is the largest single item 
that accounts for Rs. 119 lakhs. This is how 
the cost of the refinery has shot up. 

A point was raised about power. It is a very 
sore point with me also. In fact I may tell the 
House that if this refinery had been ready for 
being commissioned towards the end of last 
year, we would not have had any power to run 
the refinery. I would not have been able to 
commission the refinery even if I had 
constructed it. Supposing the refinery is ready 
to-day, there is no power in Kerala today. In 
fact when I attended the first Board meeting of 
this Company in September 1963, as a visitor. 
the first question I put to the Board of 
Directors was : 'Why did you not provide for a 
captive ^ power plant, knowing that 

the power position in Kerala is so shaky, so 
uncertain ?' Later on when I consulted the 
Central Water and Power Commission, which 
was in my charge only a little while before 
that, the Member concerned told me that they 
would supply enough power for all the 
industries that we are going to put up in 
jKerala from the middle of 1965 but it did not 
materialise; especially this year has been a 
very bad year. All the reservoirs have gone dry 
and my Fertilizer Factory in Kerala is 
completely shut down, 

We have completed the third phase of the 
fertilizer factory. The previous capacity was 
only 30,000 tons. We added another 40,000 
tons to the fertilizer factory, and having taken 
the capacity from 30,000 to 70,000 tonnes, I 
could not run the whole factory, neither the 
30,000 tonne one, nor the 40,000 tonne. Such 
is the precarious power supply position in 
Kerala, and so I am not happy about it. But 
supposing I am ready to commission the 
refinery now, there will be no power. I hope 
power will be available; we have been 
promised power to run our fertilizer factory 
from the middle of this month. The Irrigation 
and Power Minister has promised to give me 
power for my fertilizer factory in Alwaye by 
the middle of this month. Now when this 
refinery goes into .... 

SHRI P. K. KUMARAN : Pronvses will 
not produce power. That is why the question 
of a captive thermal plant was raifed. 

SHRI O. V. ALAGESAN : Now when this 
refinery is commissioned in July, I hope I shall 
have enough power. I understand that a 30 mw 
thermal plant has been sanctioned for being 
located at Cochin. But personally I would have 
liked it to have a capacity of 100 mw. But the 
p; concerned, the Central Water and Power 
Commission, should have taken all the facts 
into consideration. I do not know why they 
decided that way, but they should have 
decided for good reasons. So this is with 
reference to the power position in Kerala. 

Then, Sir, the question of port facilities was 
mentioned. There also the hon. lady Member, 
I should say, was less than fair to me, and 
ladies should not be so cruel. Now according 
to the Transport Ministry crude oil for the 
Cochin Refinery can be carried at economic 
cost in tankers of 35,000-tonne size.    These 
can be    safely 
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(Shri O. V. Alagesan.j accommodated in 
the present harbour. Hence they do not feel 
that it is necessary to deepen the harbour 
further. The idea of off-shore pipe-lines, 
which the hon. lady Member mentioned, was 
considered once; but now it is not considered 
to be necessary. 

Then the question of location was raised. 1 
think hon. Members from Kerala at least 
should understand this. Such a heavily dense 
area, the densest area perhaps, the Cochin 
area, Port Cochin area should have been 
acquired if the refinery had been placed by the 
water-line. It would have been very difficult .   
.   . 

SHRIMATI DEVAKI GOP1DAS: Now 
we  have no complaint regarding this. 

SHRI O. V. ALAGESAN : Some of the cost 
factors relate to that, because you have to take 
a railway siding or lay a long pipe-line, and 
you have to, as the hon. Member said, you 
have to make a new road, two miles in length, 
all these things. So just it could not be put 
there. We have found a very elevated place 
called Ambak mukal, and there we are siting 
this refinery. Then, Sir, certain questions, 
though not very relevant to this subject, were 
raised by some hon. Members iacluding Mr. 
Arora. That refers to the retrenchment by the 
private oil companies. This is a point on 
which Government feels very sore. There was 
a tripartite committee that was appointed. 
They have submitted the report. 'Tripartite' 
means the private oil companies, the Labour 
Ministry and (he administrative Ministry 
concerned. They have, as I said, submitted the 
report. And I am told the oil companies have 
provided a dissenting minute, which is 
perhaps as long as the report, or even longer 
than the report. The report has been just 
received and we shall take action on the 
recommendations of the report. But I should 
like to take this opportunity to tell the private 
oil companies that Government do not at all 
view with favour the way in which they have 
been retrenching Indian personnel, on grounds 
of lesser profitability, or on the excuse of 
dubbing such retrenchment as voluntary 
retirement. 

Then the question of bonus w«s raised. I am 
happy to inform the House that the bonus has 
to be paid by the private companies according 
to the agreement which was entered into by 
them with the  

concerned. The ESSO and the Burmah-Shell 
have agreed to honour their previous 
commitments and pay bonus accordingly. I 
hope the Caltex company will also fall in line 
and pay the bonus as per the original 
agreement that was entered into between them 
and the workers. Sir, I have done. 

SHRIMATI DEVAKI GOP1DAS: Just one 
clarification. The question I had asked, you 
have not answered. If it is not going to be the 
original, if it is not going to be smaller in size, 
why were the original pipe-lines cut down. I 
am told that it was four lines and now it is 
only two lines. 

SHRI O. V. ALAGESAN: Sir, I do not 
know whether the hon. Member is very clear 
about the question. I do not understand it. If 
she writes to me, I shall satisfy her. 

THE VICE-CHAIRMAN (SHRI M. 
RUTHNASWAMY) : The Secretary. 

MESSAGE   FROM   THE  LOK   SABHA 
Re. NOMINATION OF RAJYA SABHA MEMBERS 
ON THE PUBLIC ACCOUNTS COMMITTEE 
SECRETARY : Sir, I have to report to the 
House the following message received from 
the Lok Sabha, signed by the Secretary of the 
Lok Sabha :— 

"I am directed to inform Rajya Sabha 
that Lok Sabha, at its sitting held on 
Thursday, the 7th April, 1966, adopted the 
following motion :— 

"That this House recommends to Rajya 
Sabha that they do agree to nominate 
seven members from Rajya Sabha to 
associate with the Committee on Public 
Accounts of the Houses for the term 
beginning on the 1st May, 1966, and 
communicate to this House the names of 
the members nominated by Rajya 
Sabha." 

I  am to request that the    concurrence 
of Rajya Sabha in the said motion, and 

also the names of the members of Rajya 
Sabha  so  nominated,  may be    communi- 

to this House. 
THE VICE-CHAIRMAN (SHRI M. 

RUTHNASWAMY) : The House will now 
adjourn sine die. 

The House adjourned sine die at 
sixteen minutes past five of the 
clock. 


